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gling. As far a:; the smuggling and possession
of gold i concerned, it is dealt with under the
customg law and it is a large matter. On the
floor of the House, in response to many
parlia-me'ntary questions, we have indicated
the various measures that have been taken to
stop smuggling.

The Gold Control Act was initially meant to
see thai this traditional lure of gold that is there
in our society could be removed by certain
legislative restrictions, but that was not
acceptable to the Parliament as well as the
country. Therefore, some of the very important
provisions that were there had tc be removed.
Therefore, it is a geneal question, a question of
changing the habits of our people. It is not
only a question of the value of the rupee
having fallen because it is itself a debatable
point which the Government does not accept,
and general social reform measures will have
to be undertaken.

SHRI N. K. SKEJWALKAR: What is the
position about smuggling?

SHRI K. R. GANESH: That is a large
question. For that question another debate will
have to”Ere started again.

These are the specific matters. This
particular Bill set ks to validate section 71 and
give in-built safeguards to innocent owners
and also for the reopening of the cases and
reduction of the fine as commented upon by
the Supreme Court judgment.

MR. DEPUTY CHAIRMAN: The question
is:

"That the Bill be passed."
The motion was adopted.
MR. DEPUTY CHAIRMAN: The House
stands adjourned till 2.30 p.M.

The House adjourned for lunch at
seventeen minutes past one of the
clock.
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The House reassembled after luncii at half-
past two of the clock. The VICE-CHAIRMAN,
(SHRI AKBAR ALT KHAN), in the Chair.

ANNOUNCEMENT  RE. GOVERN-
MENT BUSINESS

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA):

With your permission Sir, I rise to announce
that Government Business in this House
during the week commencing from 21st June,
1971, will consist of:

(1) Discussion on the Statutory
Resolution seeking disapproval of the
Maintenance  of  Internal  Security
Ordinance, 1971 and consideration and
passing of the Maintenance of Internal
Security Bill, 1971, as passed by Lok
Sabha.

(2) Consideration and return of the
Salaries and Allowances of Officers of
Parliament (Amendment) Bill, 1971, as
passed by Lok Sabha.

(3) General discussion on the Punjab
Budget for 1971-72.

(4) Consideration and return of the
Punjab Appropriation Bill, 1971, as passed
by Lok Sabha.

(5) Consideration of a motion for
reference of the Prevention of Water
Pollution Bill, 1969, to a Joint Committee.

(6) Further consideration of the motion
regarding conduct of Shri Rajnarain and
others on the solemn occasion of the
President's Address to both Houses.

THE APPROPRIATION (RAILWAYYS)
NO. 2 BILL, 1971.

THE MINISTER OF RAILWAYSI
(SHRI K. HANUMANTHAIYA): Sir, [ beg
to move:

"That the Bill to authorise payment
and appropriation of certain
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sums from and out of the Consolidated
Fund of India for the service of the
financial year 1971-72 for the purposes of
Railways, as passed by the Lok Sabha, be
taken into consideration."

The question was proposed.

SHRI N. SRI RAMA  REDDY
(Mysore): Mr. Vice-Chairman, Sir,
railwayli'ne is the lifeline of the nation, and
appropriately too. This is  the most
important and probably, the biggest
public undertaking in the country, involving
an outlay of Rs. 4,000 crores. This being
the situation, the Railways occupy the
greatest" importance in the life of the nation.
Therefore, the greatest attention has  got
to be paid to this undertaking, naturally. Sir,
whether it is agriculture or industry or trade or
commerce, every department of human
activity is to a greater extent depends upon
the efficiency of the railways.  Therefore, it
is very necessary that this public undertaking
should be- operated most efficiently and in
the best interests of the nation. Sir, the ne,,
Minister of Railways is attempting to tackle
the fundamental defects that are now
fundamental in our railway system. Almost
on the very morrow of his assumption of
office of ministership of nounced  that the
multiplicity of gauges in this country is
going very much against the Interest and
effci-ency of the railway system. He  has
very correctly pointed out this thing.

Sir, I remefrfber, way back in 1960, when I
had to speak on the Railway Budget for the
first time, almost in my maiden speech, in this
House, I raised a similar question. That is why
the attempt which he first made also attracted
my attention as also the attention of the entire
nation. He rightly pointed out that the
multiplicity of gauges is acting against the
interest of Railways and the efficiency of the
railway system. Therefore, he has a 15-year
plan to convert all the gauges into one gauge,
that is, broad gauge. It is obvious that the cost
of operation would be very much less in the
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broad gauge system compared to tne other
s'ystems, narrow gauge or metre gauge.
Therefore, an obvious economic advantage is
there. I agree it is a very huge task. We have
inherited this multiplicity system and it is not
possible to do away with it all of a sudden. I
understand and appreciate his enthusiasm. But
the lack" of resources may limit his
enthusiasm. All the same I congratulate him
,for his attempt. To start with, I would like to
point out a problem nearer home.

The Guntakal-Bangalore line is a very
important line of South India but it is still
being run on metre gauge. I hope the hon'ble
Miffister will take it up, hot as a problem of
Mysore alone but as a problem of the entire
South India, and will convert it into broad

gauge.

Secondly, he put forward another theory of

modernisation and I am sure he will take it up
efficiently. Mysore has plenty of electricity. I,
the Mysore State, the Bangalore-Mysore line is a
very important line, and I do hot see any reason
why
recourse to on this line.
that this line should be electrified immediately.

electrification should not be taken
It is very necessary

There are very many advantages. I do not want

to go into them presently because the time at my

The land between
such that he will save
Not only

disposal is very limited.

enormously on power consumption.

that, 'just as there is the Taj Express now
running between Delhi and Agra, Mysore is a

very
tourists from all over India.

attracting a lot of
Therefore, I would
commend to the consideration of the Railway
Minister the question of starting the Mysore-
Bangalore Express on the lines of the Taj
Express here in Delhi.  This is very necessary.
This would be of great service to the tourists
visiting Mysore.

important; city

Then, Sir, doubling of railway line is
another very important aspect which you have
fo consider. A small portion, that is Jaletpet-
Bangalore, is a very important one. I would
commend
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[Shri N. Sri Rama Reddy.] to the hon'ble
Minister tEat he should take up the question
of doubling this line. It is a small portion.
This would be very helpful 'not only to My-
sore but to the entire South India. Therefore, 1
commend this scheme to him.

Having said this, I would come to the
question of operational efficiency. As
Chairman of the Administrative Reforms
Commission he must Have gone into the
administrative system very deeply. And I am
sure his experience there will stand him in
good stead in changing the structure of the
administration in the Railways to suit effi-
ciency and proper working of the entire
system. Sir, we are not quite happy at the way
the administrative costs are going up in the
Railways. The expenditure on the
"administration itself has gone up to 72 per
cent of the total expenses. This is a matter
which should invite the attention of the hon.
Minister and I am sure he will do something
about it to see that this enormous expenditure
is reduced, of course, without impairing
efficiency in the working of the Railways. It
should be quite possible to do so.

With regard to pilferages I want to say a
word. Now, pilferage is a thing which the hon.
Minister also is very much afraid of, as
revealed by the Budget speech which he
made. Pilferage is going on in the Railways to
a very great extent.

SHRI NIREtt GHOSH: Going on, or it is
being encouraged by them?

SHRI N. SRI RAMA REDDY: This is a
thing that is eating into the vitals of the
Railway system. This should be taken care of.
How it can be done, or what should be done to
stop this is a national question which has got
to be tackled. The sooner we do away with
pilferages, the better it would be, because they
impair the efficient working of the entire
system. Therefore, something has got to be
done with regard to pilferages also.

Ticketless travelling is another problem.
Times without number this
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problem has been raised in this House, but |
do not think it has been checked very much.
The loss of revenue to the Railways on
account of ticketless travelling is estimated at
Rs. 5 to Rs. 10 crores. And everybody is
taking liberties with the Railways. If tffere
Is~any trouble anywhere, the first attention is
given to the Railway property; either it is
burnt or destroyed or otherwise dealt with.
Unfortunately nobody in this country feels
that it is national property, sacred property
and it should be protected. This kind of
education has got to be given to the people. I
am sure if right guidance is given to the
people, they would protect the Railway
property. So, this is also very necessary.

I have got to go with speed from one point
to another for lack of time.

SHRI NIREN GHOSH: There is no lack of
time. Go on.

SHRI N. SRI RAMA REDDY: But you are
hot presiding officer.

SHRI NIREN GHOSH: I will see to it that
you get time.

SHRI N. SRI RAMA REDDY: With regard
to accidents, one feature is causing me great
anxiety and worry. From "A Review of
Accidents on Indian Government Railways,
1969-70", we find that the cases of "attempted
train wrecking" have gone up from 70 in
1968-69 to 170 in 1969-70, all of a sudden.
This is a very dangerous malady. How it has
to be tackled, I do not know. I think the
Railway Minister would do well to seeir life
cooperation of all the political parties in the
country. It is the politicians, I am told, who
are often responsible for bringing about
accidents of this kind; I do not have personal
knowledge about it. So, if that is a fact, the
Railway Minister would do well to invite all
the political parties and see that it is nipped in
the bud. This tendency is a very dangerous
tendency and anything can be done with the
Railway property and with the lives of the
several millions of passengers
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[Shri N. Sri Rama Reddy] who travel by
train. Every day 6 to 1 millioli people are
travelling by train. Therefore, any man-made
attempt to wreck trains is a very dangerous
thing. The number of such cases has increased
all of a sudden from 70 to 170 in one year. It
has to be stopped. For this purpose, the co-
operation of the entire nation, of all the
political parties, is ver'y necessary. I know the
Railway Minister by himself or his staff or his
security forces cannot prevent these things. A
broad consciousness has to develop in the
country as a whole, as , nation. Of course, i, all
departments, in all aspects, that consciousness
has got to develop in the country, but particu-
larly so here because it involves human lives
and railway property. Therefore, I would invite
the Railway-Minister's kind attention to this
aspect and request him to see what best could
be done, how best accidents could be
prevented. At the moment the tendency is
increasing on account of human tampering
which is a very dangerous thing. The Minister
should take note of this particular dahgerous
tendency. I am sure the entire House will
sympathise with the Railway Minister because
it is a new baby that is handed over to him; of
course, it is a giant baby. He has got to take
care of this baby. We wish him and his
Ministry all well. I am sure he will have done
better and shown better performance next year
and in the hext year's Budget he will come
forward with the several improvements that I
have suggested. I am sure he will have shown
a great deal of improvement in the next year.
He should see that operational efficiency
increases with a view to making up the short-
fall of Rs. 33 crores or so in this undertaking,
the biggest in th, country, with a total outlay of
Rs. 4000 crores. IVi the British regime, in the
former days, there were many smaller
companies, the  Maharashtra  Railway
Company, the Southern Railway Company,
etc. There were several railway companies.
Every year the'y used to distribute dividends.
And now when all the railways have been
brought into one national railways under one
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No.2 Bill, 1971 184.

administration the Railway Minister comes
forward saying that it is short by Rs. 33
crores. I a;, sure he will have a different stor'y
to tell us next year. Our railways with a total
outlay of Rs. 4000 crores run from Cape
Comorin to Himalayas and from Dwaraka to
Calcutta. By next year at least our railways
must show better performance and better
profit. I wish the Railway Minister all the
best.

SHRI R. T. PARTHASARATHY (Tamil
Nadu): Sir, it is very rare that we listen to
speeches like the one that we have listened to
just now from Mr. Sri Rama Reddy on behalf
of the Opposition. I am very thankful to him
because he has not given me much to answer
him by way of charge which is the usual thing
and to which we are accustomed in this House
with reference to either one Ministry or the
other. Today I stand here to support the
Railway Appropriation Bill because, in my
view, it is one of the biggest public
undertakings that we have undertaken, and It
is a great burden. We have been and we are
discharging our duties, by and large, very
well. I wish to congratulate the Railway
Ministry and the Railway Board because in
spite of all the shortcomings that they have
had to face, they hav, done well. On this
occasion it is rather customary for Members to
place a few suggestions and I do so
particularly as I come from the southerti parts
and that too from Salem which knits the
Railway Minister's place, Bangalore, by a new
line which was inaugurated by the Deputy
Prime Minister of India only two years ago.
We all know that the Salem-Bangalore line
runs 235 kms, about 147 miles. But this was
deliberately started as , metre gauge line. May
I very respectfully say that those who
engineered that cause have been rather careful
in putting up the embankment, the
construction and the bridges so that at later
date this line between Salem and Bangalore
could be converted into a broad srauge line
without much of capital being wasted? I am
very firm when I say this that if our traffic
should be
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[Shri R. T. Parthasarathy ] bettered and
railway working should be economised, it is
of absolute necessity that the SaTgrn-
Bangalore new railway line should" be
converted into a broad gauge, if not in the next
one or two years, at least in the next Plan
period. On behalf of the public I make an
appeal to the Railway Minister to give a start
to it by examining whether this could be made
possible.

While saying that, my mind goes back
to the meeting of the Southern Railway
Consultative Committee held two years back
when the hon. Dr. Ram Subhag Singh was
the Railway Minister. I had made a
submission to the Consultative Committee
and it found all-round acceptance. My sug-
gestion was to run an inter-State Express
Train  connecting Mysore  State with
Kerala State through Tamil Nadu.
There is already metre gauge in existence
between Salem and Bangalore, Salem and
Vridhachalam, Vri-dhachalam and Trichy and
from Tri-chy to Madurai and Trivandrum.
This suggestion was accepted by the Minister
and he assured the Committee that after
the passage of two years when the Sakm-
Bangalore track could be strengthened it
would be possible 'to have this. I want the
government not only to improve upon their
earnings, but also I want to tell them that this
is very sucessful i, the  United. States of
America where inter-State trains are being
run. They should be very fast trains so that
the distance between  Trivandrum a'nd
Bangalore could be covered in 24 hours.
That will be a great advantage for the public.
I would, therefore, very much like the
hon. Minister to give thought to this
suggestion of mine.

Appropriation  (Railways)

[17 JUNE 1971]

Coming to Southern Railways whose
headquarters is at Madras, I have always felt
that Madras has been a step-child of the
Railway Board, the Railway Board taking the
position of the step-mother, whereas Calcutta
and Bombay have always been the pet children
of the Railway Board. I have a grievance
against the Railway Board i"n treating Madras
particularly in a step-motherly fashion and I
would appesl to the father, that is the
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Railway Minister, to condescend and to give a
helping hand to the stepchild, namely, Madras.
Whereas it has been accepted as a matter of prin-
ciple that there should be Rajdhani Express
between Calcutta and Delhi, between
Ahmedabad and Delhi, between Bombay and
Delhi why is the Railway Board comiVig in the
way of strengthening  the  track  between
Madras and Delhi so that flie-longest distance
passengers from Bangalore could easily come
to Delhi where we all assemble to settle the
destiny of the nation? Is itnot feasible and
possible for the Railway Minister to examine
as to how quickly and how best he could provide
a Rajdhani Express between Delhi and
Madras which is a vital need for the people of the
entire Southern region?

In a small way, I would also appeal to the
Railway Minister to examine whether a
separate  Division can be created in the
SouthefrTRailway with reference to Salem.
Salem is the biggest district which is not yet
catered by an air service. Now that the Salam-
Bangalore line has been opeYied, I will
invite your kmd attention to this. Salem is knit
to three Divisions, namely, Olavakot, Mysore
and Trichy. The length of the track in Salem
is such that it can be converted into a Division in

which case there will be economy and
operational efficiency also. Why should
Salem not have a new Division called Salem

Division? I would request the Railway Minister
to examine the possibility of this. Sir, I would
like to make one or two general remarks with
reference to the railways. But, before I
do that, I would also like to say that in
the interest of the travelling public one of the
oldest trains, namely, the Nil-giri-Madras
Express has not yet been dieselised. It is a very
small and petty request which we have beeVi
making very frequently. ~ Whereas they would
giv, the diese 1 engine to almost all the otheT
trains  like the Cochin Express and the
Kerala Ex-I press and the like—I have no
grie-! vance—I think the time has come
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(Shri R. T. Parthasarthy.) when the Railway
Minister will have to provide for the
dieselisation of this most important train, the
Nilgiri Express.

Sir, my friend, Shri Sri Rama Reddy, made
a forceful plea for the electrification of the
Mysore-Bangalore line. While I would support
this cause, I would at the same time say that it
is a question of finance and when there is
paucity of finance, I would only appeal to the
Railway Minister to consider the long-pending
decision of the Railway Board—everything
has been done in that direction—with
reference to the Arakonam-Madras line being
electrified. I do not see any reason why it has
not been done. Statistics have been worked
out, the traffic potentialities have been
considered and everything has been done. Sir,
if this is doVie, not only will the passengers
benefit, but also the entire 43-mile belt
between Madras and Arakonam, would be
industrialised. If Arakonam could be
connected with Madras by electric line, it will
be, what we call, Greater Madras and the
entire belt will take the population of Madras
City, congested as it is, to this area and an area
called the Greater Madras like Greater
Bombay or Greater Calcutta, which will also
be a viable unit, will be developed catering to
the requirements of the people.

Sir, the railways have always projected as a
public utility concern and rightly so. BuTfor
how long and how far? That is the question.
Sir, I would like to state that any public utility
concern will have to primarily concern itself
with the economics of that concern and so,
unless and until the railways are thinking on
commercial terms, there, will nof be much of
an advance fn~the railways. H should not only
function as a public utility concern, but if
should also function as a commercial concern.
Today, you know, we are deficit to the tune of
Rs. 33 and odd crores. But we must also know
that there is the question of the rail-road
competition everywhere throughout the
feTfgth and breadth of this country and I am
sure the hon. Members will agree with me
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and the Railway Minister also will agree with
me that ffie railways cannot compete with the
road transport, particularly in South India where
the I Southern Railway is working at a loss i
because the rail-road competition is I very keen
and the road transport there is very efficient. In
the Punjab and Tamil Nadu it is very efficient
and to cope with it, unless the nationalised
railways find ways and means of
commercialising the same it will not be possible
to work the entire net-work of the railways with-
out a profit motive.

. Sir, a little rise in the railway fares has been

criticised by mariy. But I stand by the Railway
Minister in saying that it is not altogether
unjustified. It is a very small rise, Sir, and
Parliament can forgive the “fairway i Minister
by taking pity on him and h*has no other go but
to do it. Sir, our railways are the world's fourth
largest railway and the world's second among the
State-owViied railways. I would only give two
figures to justify this; In route-kilometreage it is
59,756 km. and in traffic, it lifts per day 66
million passengers and 10,800 trains are there,
lifting goods as well as passengers throughout
the length and breadth of this country. The size
and the volume of the Indian railways i is
something colossal that only a huge ) public
enterprise can do and not merely with public co-
operation, Sir, but with an efficient
management-worker relationship. I am not very
happy, Sir, about the manner in which the
workers at all levels are treated by the railway
administration. I do not say that they are not
doing their duty properly. On the par* of the
workers also, I demand that should show more
efficiency. Efficiency is lacking. (Time bell
rings.) I will finish in a couple of minutes. But
the management also should not adopt a wooden
attitude 3 P.M. to the legitimate demands of the
workers. There should be a heafthy and happy
coordination between the worker's interest and
the public interest, which is the management's
interest. [do hope that the
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(Shri R. T. Parthasarthy.)

Railway Board will improve their operational
efficiency by getting the best of the workers,
and also by giving their best to the workers'
cause.

(Railways)

May 1 very respectfully submit, Sir, that
among all the rUlways in the world, the
Japanese National Railway is perhaps the
best? May I appeal to the hon. Railway
Minister that he should send an expert team to
Japan to study the working and the technology
of the railway administration there, so that our
railways are benefited by the system which
they are practising in that gfeat country in the
East. Sir, so far as th, operational efficiency is
concerned, it is admitted throughout the world
that the Japanese National Railways—are the
best.

ou, may I lastly, congratulate the Railway
Administration on tKelr taking to new and
advanced technology with reference to
signalling and telecommunications, which is
of vital importance hot only to the efficient
working of the RailwaysrBut also for
avoiding accidents?

I would like to conclude by paying a
compliment to the Railway Minister Mr.
Hanumanthaiya, who is quite receptive to
public demands and whose fair approach has
endeared him to all sections of the House. Sir
he has been endowed with vision and large-
heartedtiess. May 1 invite your attention that
as one enters the city of Bangalore one sees
the magnificence of the structure of the
Vidhan Sauda. May be one forgets the mag-
nificence and grandeur of Vidhan Sauda, but
one would never forget Mr. Hanumanthaiya
who built it. Likewise, it is for him to build a
good railway administration that will satisfy
all sections of the countrymen.

Thank you.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Dr. Antani.

DR. B. N. ANTANI (Gu'jarat): Mr. Vice-
Chairman, Sir, permit rne 1o congratulate the
new Railway Minister for presi siting to us
such a rosy pic-
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I ture ih such a short time after assum-I ing his
office. Iknow he has been
well-tutored by his  expert officers.
But I also know that he is a shrewd 1

administrator and an advaocate and
he can understand things
AN  HON. MEMBER; Only in
theory.

DR. B. N. ANTANI: Sir, the picture of the
Appropriation Bill and his speech are so
concise that in general terms one could have
very little to say against it. But I have lived in
railway life for 35 years. And what I have seen
during the last 5 years, with all my respect to
the intelligent™ expert officers of the Ttailway
Board, whom although people want to send
away lock, stock and barrel, I want them to
remain with me and cooperate with me a, long
as [ live—is that they are polite and expert, but
they try to be rigid. I remember a story, Sir,
that in a Manual it was written that the colour
of the mango was green and, therefore,
whenever anybody goes and tells these experts
that the mango is yellow, they would say, "No,
our Manual says it is green and therefore it
must be green". That is the only complaint that
I have got against the Railway Board. But if I
see the general condition of the only
monopolised concern in India—for which the
world should be proud— that is, the Indian
Railways, what is the picture otherwise? And
may I give the gloomy side of it, Sir? My
friend, the Deputy Minister understands Urdu;
so, he will understand and please interpret to
the Minister what I say now in Urdu:

frrua &Y 9 FET F1 FoITE”

T FY |

frr gz frr qg 13 @t sl
FITFT N

\

I have seen in the hon. Railway Minister's
speech three or four paragraphs on amenities
to III Class passengers, amenities to this,
amenities to that. It is all very well on paper.
But in practice what it is, I have the
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misfortune to know. I will therefore not waste
the time of this House in elaborating on all of
them giving the dark spots, but I would only
say this that the picture is not as rosy as you
have drawn it, Sir. Therefore, constant
vigilance win b, required to see that the rosy
picture turns out to be so.

Now look at the Appropriations. Crores of
rupees are to be paid out of the Consolidated
Fund. But what is the wastage on the
railways? Have you considered that? Even
ticketless travel, one of the most immoral
ways in our public life, we have not been able
to check even that. When such is the case, how
can we make savings? About wagons, the hon.
Minister in his very fluent Mysorean English
has written a paragraph that it is not shortage
of wagons but the difficulty in their mobility. I
entirely agree with him. On the one hand we
are talking of having export trade in wagons
with other countries, to ex-oort wagons to
Sudan, Czechoslovakia and others. On the
other hand, look at the Port of Kandla. Look at
Kandla and say how many complaints you
have received during the last month about the
shortage of wagons there. Now the only
industry that we have got is salt. The monsoon
is coming, the salt is there, but the wagons are
not there. Let me be a little cruel with the
abbreviated forms of the designations of the
railway officials who are connected with the
allotment of wagons. How many officers are
there holding the abbreviated designations
made up of letters from A to Z who indulge in
the trade of allotment of wagons taking black
money? You pay them a hundred rupee; and
you get a wagon. Every Sub-Divisional
Officer, every Divisional Officer is a Nawab,
he thinks. 1 am never destructive in my
criticism but my blood boils when I see that
they b?have so. At the time of the
fragmentation of the empire of Tippu and
Hyder in your State, all the Nawabs became
masters of the land. One became the Nawab of
Palanpur.

(Railway;:) [RAJYA SABHA]
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One becam, the Nawab of Radhanpur. One
became the Maharao of Kutch. And what is
the position today? Every Divisional Officer
is a Nawab. Look at Ajmer. "Bring one uit
for me, newly tailored, and I will do it." That
is the position of the railways. For every stall,
itisRs. 17,000. A~
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Therefore, Sir, I congratulate him on his
correct realisation that that is the correct
reason for frustration everywhere.

I will now come to my own subject. It is my
good fortune or misfortune to be the Vice-
Chairman of the All-India Railway Guards
Conference. 1 am the father of 17,000
children, with no family planning whatsoever
in recent years. Look at the condition of these
guards. Have you seen to the condition of
their brakevans? No shelter against wind, no
shelter against cold, no shelter against heat. [
am. not talking of their emoluments because
you have Been very generous to these
employees; I recognise it; you have been
paying them running allowance and all those
things. But the condition in which this
category is placed and the way they are treated
is so pathetic that it requires careful in-
vestigation. My co-operation to the Minister is
always there; I am prepared to go along with
him and show him that this category deserves
humanitarian consideration.

Now let me com, to Kutch. For 57
kilometres of diversion of broad gauge
railway from Gandhidham to Bhuj why
should there be any hesitation? These experts
sitting in the gallery...
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): No,no . .

DR. B. N. ANTANI: Are there any to
convince me ag to what comes in their way?
Lai Bahadur sanctioned it; Ram Subhag
sanctioned it; but as soon as it comes to
Gandhidham the geography of Kutch is
complete; the western iide of Kutch does not
exist. As soon as the train comes to Gandhi-
dham, the western side is forgotten; there is no
Bhuj; there is no Nath-dwara. I kn'iw.
Sir, that you have ordered a survey, but
survey does not mean  anything. For a
broad gauge railway of 37 or 57 kilometres to
be taken up is no job. You are inviting a
public  conflagration. Let it be noted
down. If you do not consider it very
seriously without delay, it has struck the
imagination of the people of western Kutch to
such an extent and as I said to the Defenxe
Minister yesterday. He said there are occa-
sional exercises by Pakistani  troops. I have
two very strong eyes; I have seen these rascals
with their tanks. What are you talking
about?  Kutch belongs to me as much as it
belongs to you. Like that.  On the western
side of Kutch, on this border, the broad
gauge railway—37 kilometres only—is a
prime necessity. You will not go and solve it;
the railway administration will not go and
solve it just by spending money. I guarantee,
I shall go to my Kutchi enterprising people,
beg of them, in every State and will give you
the fraction that you require. But, for
God's sake, for Kutch's sake, give the
broad gauge line to Bhuj and you will yvin
the blessings of humanity. Thank you.

it sydye wATT AT (A )
Fugwmafa wimm, adfr aregarT St
e w2 T A1 I Far fn W i
A% ufefndz 2 A1 29 oo 7 =R
q12 oy & 1 S wfeww oo B, S0
nREAEd imEn e 9 faar 2,
za%1 Y@y o qer 2 fF oaEd W
552-RS—7.
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SHRI B, T. KEMPARAJ (Mysore):
Mr, Vice-Chairman, this gives me a
unique opportunity to support this
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Appropriation Bill, because the hon.
Railway Minister is not only my senior in
profession but he also left his entire
chamber to me to continue my practice
before he became the Chief Minister of
Mysore State. Added to this credit, he is
the person who brought me into this
political field and also made me a
Member of the Legislative Assembly
while he was the Chief Minister of
Mysore State, and during that period it
was also a unique opportunity to me to
find that it was he who constructed the
magnificent Vidhan Saudha which is an
object of admiration to the visitors and
foreigners from all parts of the world.
Apart from this now as , Railway
Minister he has to make headway for the
betterment and improvement of the
Railways. Especially, Sir, when we travel
in the Eastern Railway, the condition of
the Eastern Railway is fo bad that the
question of how best the hon. Member
can be capable of bringing about a radical
change is only left to him. I had occasion
to travel from Gorakhpur to Barauni
where the people used to squat on the
roof of the trains and the trains used to be
stopped every five or ten miles and
people usually got into the train and got
out of the train. Therefore, such an
indecent management has to be checked.
Unless it is checked, how can we think of
bringing about economic improvement or
development in the Railways?

Sir, another most important thing is
that the hon. Minister comes from
Bangalore of which I am also a citizen.
There was a proposal to lay , circular
railway around Bagalore City during his
time as Chief Minister. But that has been
lost sight of. The city is fast growing. The
hon. Shri Parthasarathy went to the extent
of claiming that Salem should be formed
as a Division. I put him this question
straightaway, how about Bangalore?
Bangalore is the second largest thickly
populated city in the South. Therefore I
suggest that Bangalore may be made a
Division, not Salem.
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The metre gauge lihe from Bangalore
to Mysore should be made into broad
gauge because it is necessary. Mysore is a
beautiful city. Many tourists vistit there.
Therefore it is necessary, while extending
th, Gun-takkal-Bangalore line, that it may
be extended up to Mysore also.

Again, Sir, the Saiem-Bangalore line
ought to have been broad gauge but
unfortunately it was made metre gauge.

Coming to the services in the Railway
Department, the representation to the
Scheduled Castes is very poor. In fact, if
the Minister takes this fact into
consideration he will feel that nothing has
been done in this direction. The required
percentage of vacancies which ought to
have been filled, have not been filled.
Whenever we raise the question on the
floor of this House or in any Consultative
Committee meeting, the answer that we
get is that the candidate required to be
appointed is not suitable. 'Not suitable'
has become a convenient factor to these
officers who are destined to appoint lower
grade officials or such people. Therefore,
what I humbly submit is this. The
required quota which these Scheduled
Caste and Tribe people ought to have got
22 yearg ago has not yet been filled up. At
least a start may be kindly made how by
the Minister in this direction so that
educated young engineers, medical
officers, second division clerks, first
division clerks and so on may get
employment opportunities.

On the ope rating side, there are ins-
pectors, checking inspectors, commercial
inspectors and so on. Their promotions
have been held up: We have got
innumerable cases. But the hon. Minister
has already Btated on the floor of this
House that no Member can write any
letter to him recommending anybody's
case. If this is the case, how can the
difficulty, the harassment, the torture
which these poor persons get at the hands
of their higher officers Be brought to the
notice ofthe concerned authorities?
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Therefore, a cell should be created for
receiving these complaints directly from
the public or from the Members of
Parliament;- 6f which the Minister can
take note and try to rectify the
difficulties.

Regarding transportation of goods,
wherever we go—in th, big railway
stations—we see so many goods lyihg
exposed to the elements. What is the
reason for the delay i, transportation of
goods? If transportation of goods is taken
care of, if those in charge of
transportation of goods are diligent, I do
not think that the railways cannot
compete with road transport. The
Railways have got a safer method of
carrying goods than the Toad transport. In
road transport there are more chances of
mishaps than in the railways. The
unexpected incidents are not on the
railways. Therefore, Sir, my suggestion is
that the officials, the persons in charge in
the railways, must be geared up. Unless
this administrative machinery is geared
up, the railways will continue suffering
heavy losses.

My hon'ble friend opposite just how
said that there is double fare in Rajas-
than. This is nothing but exaggeration
because double fare can never be charged
there. Under no circumstances such a
thing can occur. I agree that in rush hours
the passengers may have to come across
railway people indulging in this sort of
underhand dealing to give reservation on
the train. Such things should be dis-
couraged. There must be strict ad-
ministration. Unless the admtnislra-tion is
made strict and efficient all these
underhahd detalings will be there
Therefore, my humble suggestion is that
whenever reservations are to be made it
should be done strictly according to rules
without the intervention of a middle man.
With these suggestions I support the Bill.

SHRI BALA.CHANDRA MENON
(Kerala): Sir, I will not be true to myself
or to the workers if I were to praise Mr.
Hanumanthaiya now as most of our
friends here have done My own feeling is
that for the last seven
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years the railways have been stagnating. I am
hot one of those who'believe that we have made
a loss. What actually has happened is that the
Government insisted that it should get 6 per
cent, dividend when seven years ago it was
taking only 4J per cent. So this difference of Rs.
30 crores is there because the dividend has been
raised from 4J to 6 per cent., a difference of 1J
per cent. Nothirig more than that. Should not a
government-owned undertaking give a proper;
return? Yes. But should the Railways be con-
sidered only as a profit-making industry. The
Railways help a good deal in building the mfra-
structure of the country for the development of]
industry and agriculture. This factor should be
taken into consideration. Unlike some small
European countries which have other means of]
"transport too, in India Railways are the main
mode of transport. We have to depend mainly
on the Railways. Arid any increase in the
railway freight charge would mean that the far
off areas which are not yet industrialised would
suffer. The time has come when the Railways
should think on those lines and should firmly
refuse to intrease the dividend. This is what the
Capital has to say:—

"Incidentally, cannot the dividend payable
to the Exchequer be reduced for some time
till the railway finances improve?"

This is the main thing. Mr. Hanu-manthaiya,
who was the Chairman of the Administrative
Reforms Commission, who knows the
difficulties of the Railways, who knows the
difficulties of his department should have fought
to get the dividend back to 4| per cent. And I am
sorry, he has not done it. I am anxious that more
Imes should come up so that all these areas
which are not opened up are opened up. Then
only industrialisation is possible. Then only
modern agriculture can come. If the Nagar-
junasagar area does not get immediate railway
transport, what is thn use of producing rice
there? I should like to know. So, the whole
concept is wrong. ! mlt is stagnant
understanding. A deve-
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loping economy requires a bolder

initiative from the Railways.

Now, I should like to point out that Mr.
Hanumanthiaya unfortunately found fault with
thres people. The first was the worker who,
according to him, is indisciplined. The second
was the poor third class traveller who refuses
to pay more and who could be packed like
sardines in the third class. You can understand
the horror of travel in the third class. You
have not been able to improve the travel
conditions of the third class passengers. And
the third was the poor man who sends his
goods from one place to another. He is "not
sure whether his goods will reach the
destination at all and yet he has to pay more.
These are the three people who are the villains
of the Railway Minister. But I would ltke to
"say that something is wrong somewhere else.
My understanding is that the productivity of
our workers has increased considerably during
this period. We have got the book, "A Review
of the Performance of the Indian Government
Railways, 1971" and it tells us that the traffic
units moved per employee on the open Ifine
has increased from 122 in 1950 to 185 in
1970. Then In the number of staff there has
been no improvement from 1960 to 1970.
Now, take the case of increase in the
productivity of our railway workshop workers.
It increased from 50 in 1960 to 67.2 in 1970.
No other worker in India has increased his
productivity to this extent. You should be
proud of your worker. You should be proud
that he has done so much. Theft, where is the
mistake? If more wagons come out of our
workshops, if more repairs are being
undertaken in our workshops, if our factories
produce more, how is it that there is still this
stagnation? There must be something wrong
somewhere.

SHRI K. HANUMANTHAIYA: Where is
it wrong*?

SHRI BALACHANDRA MENON:

I am coming to it The mistake is
! because of the wrong planning at the
"top. The number of locomotives used
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for 1 million Uhne kms freight traffic per day
has remained constant at 20. It is on page 53 of
the report I mentioned. Then, engine kms. per
engine day on line improved only  slightly
from 154 to 157. Wagon kms. per
wagon day declined from 75.6 to 72.3. Then, ,
goods train which was taking 11 days
previously now takes 13 days to go back.
That means, there is a traffic loss of one-
sixth because of wrong planning. So, where
is the mistake? It is a'- the top. Unless that

changes, nothing can be changed. I am sure
Mr. Hanumanthaiya who has so much
experience in the Administrative Reforms

Commission will be able to find out the defect.
And unless that is changed, unless these
Moghula know that they cannot continue as
bolore, our railways will not Improve. There is
also something more which I want to tell you.
Corruption in the railways has reached
unheared of proportion* Every department
Ts 'corrupt. Life itself is corrupt in our country,
but the worst is the department of railways. 1
can give you hundreds of instances. This time
I am going to place before you only about
a few of the instances in the Southern Railway.
Next time [ will be able to give you details of
every railway. The first thing I would like
to point out is about a small thing like the
cinder contract. There we find that a con-
tractor is giver the ngnTld'colleTt all the cinder.
But what happens is he is not collecting the
cinder, he is taking the coal. This is a thing
which we should not give on "contract
because we are not keeping people to find out
how the cinder is being removed. When
wagons are loaded with coal or when they are
halted in some place, these people try to go
and collect the coal. They are not collecting
cinder. They are collecting something else.
Therefore, 1 would request that coal khalasis
must be ac-ked to collect that and nobody else.

There is another thing and that is about
the vendors on the platforms. Actually
people who ar, not getting licences are doing
the job. I can give
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you instances of a number of stations where
people do not have licences but go about selling
on the platform. There is an agreement
somewhere. I shall give you the names of
stations also if you want. At Jalarpet even
outsiders sell rivals.  Then I com, to  Salem.
You know on the double line there is a station
by name Irigal. A new concrete building has
come up there. Nine staff quarters have been
constructed. A well has been dug. And now
the railways have decided that that station is
not necessary. More than Rs. 10 lakhs have
been wasted. Can you ever imagin, that they
construct a concrete building, have a number of
staff quarters and then refuse to accept it as a
railway station? This is what has happened. 1
want  to know who conducted the survey, who
prepared the blueprint, who sanctioned this
work. Can the hard-earned money of our
people'be wasted like this? This has happened. 1
was speaking about the old story of Mangalagiri
and Mangalore. Previously this was brought
to the notice of the Railway Minister also and he
answered it was Mangalagiri improvement.
Actually M-."igalagiri is a small place. It does
not require that much improvement. About Rs.
2 crores were sanctioned for Mangalagiri which
is Just a small station and it  was
expanded. All because of a typist's mistake,
Mangalore could not be expanded, Mangalagiri
got expanded. And we had  to accept it.
What else can we do? We can go and see
whether Mangalagiri requires a big station.

SHRI K. HANUMANTHAIYA:
Where is that Mangalagiri?

SHRI BALACHANDRA MENON: It is
about 20 miles Irom Vi'jayawada. Then I want
to say there is a double line between Salem and
Erode. There was a necessity for cutting a rock.
The contract was given. The rock was supposed
to be a hard one. But actually it turned out to be
soft. But it is hard rock's money that has gone to
the contractor. I can give a number of! other
instances. But I do not want to I take much of
Your time. I will pas»
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[Shri Balachandra Menon] these on to you.
If we do not stop corruption here, we are not
going to have any future. Inthese
Railways it has to be fought first.

MR. DEPUTY CHAIRMAN: Please wind
up now.

SHRI BALACHANDRA MENON: I only
want to say that I am anxious that the Railway
Minister should insist on the entire Fourth
Plan allocations ...

SHRI K. HANUMANTHAIYA: That I
have done.

SHRI BALACHANDRA MENON: It is
necessary.

In the end I request that areas like Kerala
should not be neglected. We are also part of
India. Let not India stop or end at Bangalore
or Salem; let it 'not end at Madras or even at
Coimbatore. I would, therefore, say that there
should be a direct Express Train from here to
Cochin. Secondly, I would request that the
line from Cochin to Trivandrum through
Allep-pey must be taken up. Alleppey is a
very beautiful city and is even known as the
Venice of South. It is today completely
finished up because the entire coir industry is
smashed up and we cannot put up new
industries. If the train stops at Cochin or Erna-
kulam, transhipment is necessary and goods
cannot be removed. New factories cannot
come up. Two transhipments mean too much
cost. To save people from all these troubles,
this line is an absolute necessity.

Then you can attempt a line from Mysore
to Kerala without touching Tamil Nadu. This
line starting from Tellichery to Mysore will be
a shorter route and therefore it should be
done.

I would also request that there should be a
line from Palghat to Guru-vayur through
Trichur so that all the black-marketeers who
have made so much money can go to
Guruvayur by this route and deposit that
money at Guruvayur temple coffers and thus
save their souls. It will be good.
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These are some small suggestions. I have
others and for that I shall write.

SHRI NIREN GHOSH (West Bengal): Sir,
1 oppose this Appropriation Bill. Why should
mone'y at all be appropriated?

MR. DEPUTY CHAIRMAN: You mean
Railways can function without money?

SHRI NIREN GHOSH; Let this damned
administration collapse. That is better. This
Minister himself was never known for any
progressive views. He was bidding his time to
tax the poor people. With Morarji Desai he
was kept together in the ARC and he was
marking time. Just at the nick of time he
jumped oh to the band wagon which is still
moving. Sometime in future it will come to a
stop. There is no wonder that he should come
forward with this sort of Appropriation Bill
fleecing the people at the cost of India, and
pampering the over-rich people. Soon after he
became the Minister, suddenly he has
swooped down on the employees because he
says that the employees are to be promoted
not on the basis of seniority, but on the basis
of merit. Who is to judge the merit? It is his
Ministry, the Railway 4 P.M. the General
"Managers.  All

of them are corrupt people.

They always favour their pets and
they have to judge the people for their merit.
So, a honey-comb of corrupt persons to be
promoted, inefficient persons to be
promoted—that is the rst thing he did and now
the employees are waging a bitter struggle
demanding that promotion should be on the
basis of seniority. This is his task, this is his
job.

Then, Sir, I wonder why so much of the
railway work is given on contract basis to the
contractors. Is it to take money from us to
give annually something like Rs. 30 crores to
the contractors? All those things could be
done by the railways themselves and more
recruitment could perhaps
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have been necessary and the employees would
have bee'n provided with jobs. No. The
corrupt damned contractors must be
pampered, they must be favoured, and they
must be made rich. And, at the cost of whom?
At the cost of the people of India. So, this is a
waste practicality. Nobody knows annually
how much money, how many crores of
rupees, 50 crores, 60 crores, 70 crores, or 80
crores of rupees, are given and the work that
can be done by them is given on contract basis
so that the contractors make ah annual profit
of arlytring between Rs. 20 and Rs. 30 crores.
So, what is this? This is the capitalist way.
They run after the capitalists at the cost of the
people. That U what the railways are doing.
That is why I said I oppose this.

Now, Sir, as regards corruption, it is a Rs.
700-erore or Rs. 800-crore or a Rs. 1,000-
crore budget. It is a big budget, almost equal
to the Defence budget and the Defence budget
has shot up. So, it is a prize Ministry in the
Government" of India, , Ministry that can
dispose of thousands of crores of rupees and
that is the prize thing and one should be there!
So, I would like to know how much in
corruption, in swindling and in pilferage and
other sorts of things, how many crores of
rupees, you give annually to certain people as
a matter of policy. It J3 a hoary practice and
there is no stopping of it. They 'just encourage
it because they live on it and the Railway
Board is the cess-pool of corruption. Has the
Minister th, courage to deal with the Railway
Board? All the Railway Ministers I hfve seen.
They are nincompoops and they are persons in
the hands of the Railway Board, the Great
Moghuls. Are they Ministers? Almost they are
the servants of the Railway Board. They
dictate and these people obey and that has
been the practice for so long. Now, he says
that if there is any accident, the man employed
there should be first suspended or dispensed
with, his services should be dispensed with.
Why don't they say that if there :s a train
accident, the General Manager should be
suspended
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forthwith Or the Railway Board should be
made accountable? Why not do that? Why
start from the bottom? Why not start from the
top? Even those engine drivers who are made
to run the railways overtime, beyond human
capacity—for that matter everybody knows
it—if they object that the engine is not good
and it should not be taken on the tracks, they
ar, met with threats of disciplinary action to
run the damaged en-ginees on the track. There
are scores of instances like that and they are
made to run 14 hours or 16 hours at a stretch,
beyond the competence of any human being
a*nd now he wants to touch the employee at
the bottom and not the Railway Board people
who are responsible for this soft" of things.
Take wagon-building. Five years back they
were encouraging wagon builders to add more
capacity. They went on adding to their
capacity to the required amount. From 1967
onwards, suddenly they cut out the order and
the wagon building industry employing
perhaps a lakh of workers—and with the
ancil-laries and all that 2 to three lakhs of
workers—involved in it, are in a soup. They
are in a soup. It is a matter of policy for them.
They damaged their economy. It is not a
socialist economy; it is a capitalist ecohomy.

Now they say that the orders for wagons are
never placed in time with the wagon builders.
They require at least six to seven months
margin in order to manufacture waons of the
required size. They have to prepare lay-outs,
specimens and all that. Only then they can go
on manufacturing. That margin is never
allowed to them. There is a backlog of orders.
And the prices also have been reduced. But I
have no quarrel with the prices being reduced.
If they can be manufactured at that price, if it
is economical, they should be manufactured at
that price. But the question is that after a
sudden slashing of the order, after adding oh
to their capacity, they are in a crisis. Jessops,
Texmaco, Braith-way, [.S.W.—these are the
big wagon builders. All of tHenT are in a
crisis. What a policy?
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[Shri Niren Ghosh]. dare not, you have not the capacity to get at those
Then, the Eastern Railways orders for fellows who mismanage the administration or
EMU coaches are placed in Param-bur, while who indulge in corruption. Have you ever dared
Jessops are in a position to manufacture them. to do that? Because you are their man, how can
AhcT offers for the Western Railway are you dare do that?
placed with Jessops. I Sir, say that this delibe-
rate. Jessops are in doldrums. There, about MR. DEPUTY CHAIRMAN: Please conclude
14,000 workers—or with ancil-laries about now.
50,000 to 60,000 workers-are involved. This
is how they pursue their policy. And he comes

[ RAJYA SABHA |

SHRI NIREN GHOSH: I am trying, Sir. Now

with this Appropriation Bill and this Budget!

Now, Sir, there is another thing in my
State—the Howrah Amta Light Railway—
which has been closed down. Twenty thousand
employees have been rendered unemployed.
They have not been absorbed by the Railways.
Their services have been just terminated. Also,
there is no alternate provision for carrying the
goods and passengers—at least sixty thousand
passengers. And all the small-scale business
men and traders who utilized this railway now

do not know what to do. With this closure of

the Howrah-Amta Light Railway, small
industries and shops with more than ten
thousand workers involved in them, have been
driven to the dogs. What a wonderful and a
socialist Minister!

About  the allocation  of  wagons,
everywhere—in Bombay, Calcutta,
Madras or Delhi, these wagons are as a
rule allocated. And for the small and

medium industrialists  or businessmen, it
will be a hat trick if they can manage to
have a wagon allotted to them. This is
how the railways are run for the benefit
of the monopolists, and to crush the Ism and
medium industrialists  or busi-necessmen,

whether they are in industry or trade or
commerce or whatever it is. How much
graft money is paid for the allotment of
wagons? Will, my dear Minister, is it in lakhs
or crores? Could you calculate it over
the years? This is how some of your railway
officials  earn. This is j tha
administration  of your  General ;
Managers.  This is the functioning of your
Railway Board. These are the superior
officers you have. Andyou '

this is how wagons are allotted.

Then the rise in  passenger fares, and all that,
and they worry about ticketless travel. I say:
Why should III Class passengers pay any fares at
all? I say ticketless travel in  the III Class
should  become universal. Why should they
pay a single penny to this railway administration?
Whatever earnings you get out of passenger fares,
it is because of the III Class passengers.  And
now even the III Class passenger fares have
gone up. Of course I am glad that they have gone
up in the case of I Class passenger fares, but then
I have seen I Cla'S coaches where, under an
administrative decision, some fang have  been
taken away; the number of fans that were there
existing, even that number has been reduced. 1
have seen it actually in the Kalka Mail because
now and the, I travel in that train. In a
compartment of four berths there used to be
four fans. Now only two are there and two
have been taken away from there. Andin the
III Class compartments that I have seen, there
are no fans at all. Yet the III Class passengers
must pay more. Why should they pay at all if
these are the amenities, if these are the
wonderful amenities provided by  the Indira
Gandhi Government to the poor people of
India?

MR. DEPUTY CHAIRMAN: Will you
please conclude now?

SHRI NIREN GHOSH: Yes, Sir,
but I would just like to say another
thing, with regard to the Rajdhani
Exptess. Inthe Rajdhani Express
gramophone songs or iadAa songs are
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there. It is trash music and the songs are of
the type of "Laray Lappa", and such music
starts from Calcutta. Not even Tagore's songs
are given. This ""Laray Lappa" type of songs
is the music diet that is provided. And this is
how they are raising the cultural level of the
passengers. And with this cultural level they
are perhaps making a cultural revolution like
the Chinese-, I suppose.

Government some time
a party to the understanding

Then, sir, this
back ha;; been

that  contract labour should be abo ished.
Now, how many contract labour, casual
labour, the Railways carry? How many

lakhs are they? I dare say it will be between
four and five lakhs. Without making them

permanent the Railways carry SO many
lakhs.  Why?  For whose benefit?  You
were , party to the agreement that  contract

labour should be abolished. So come and tell
us for whose benefit you are continuing to
have contract labour of  that magnitude.
Will the Minister tell us whether there is a
plan hatched  to reduce the number  of
railway employees? Nov/ it ig fourteen
lakhs and I hear that it will come down to S
lakhs, that is, five lakhs will ~ be retrenched.
They say that are creating employment
potential and  they have provided Rs. 50
crores in  the Budget for the purpose so that
each village may get employment potential to
some extent. | fear that 80 per cent of this sum
will be grabbed by some Congress fellows and
only 20 per cent may be spent in the villages to
create employment opportunities.  Instead
of adding to  the employment in
Railways, where it should have gone up over a
number of years, you are reducing it by five
lakhs.  That is how they are tackling the
unemployment problem. Wonderful, the
more you add to the unemployment, the
more Indira Gandhi's socialist way you
are tackling the  unemployment problem.
Well, if the poor people of India do not
understand, pity on them.

Now, Sir, it. is natural that , number of
struggles broke out and recent-
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ly in Garhara-Barauni also a bitter struggle
was fought by the Railway employees of the
Garhara-Barauni sector. The struggle was in
Dhanbad also. In the North-Frontier, i.e., in
the Siliguri Alipurduar sector and also
e"“'y"bere, the employees have got together,
elected some sort of councillors so that they
could fight. But the Railway administration,
instead of negotiating with those elected
councillors or committees or whatever it is,
they tried to bypass them. With whom do you
want to deal? Why do you create two
federations in the Railway? Is it not the
pampered Congress-manufactured federation?
There was a national federation in the P.&T.
Now, with 5 per cent of the employees they
have formed another federation and you have
given them recognition. That is how the
Government behaves and instead of dealing
with those elected councillors, you try to
crush them—mno not only crush them, but
summarily dismiss them from service and
bring all repressive measures. That is how you
are dealing. That is Indira Gandhi's socialism
in practice and also as practised by your hon.
Shri Hanuman-thaiya.
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[t itz amsfi]
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FA T Z AT F

[t waw faic

‘ ™ au
rE |

#{t TUSATCRAW : 27 T0T 41T qA
ZIUTaIgTRM tw afaat & art §
FEI W17 ag A et Afag qv
AR ZAT 2 | 9 98 wAq  SEaT &
A 7 WAyt A ST SwAE Al
FATIF 27 &7 A9 #g TAA .

T gqawafa ;. TeETaaT S,
gmr fafwdz zmw &

A TSN : T wF 7 vl
WTAT TEAT WW A | §H A%y
7Y q 0F adle § I AW §
T #7 g | W Ag fawa qaEew
3 wwar weErE fadedy w5 21 98
waEl & fau & 9% & wawar g fF
yz el wewEl # faem g waT
39 AN A TEHT I AL ZFU A GF
fagr gRm 1 HF TR SEAAE FRAT
R E | %7 XA A, ACEATT FAA
am s 3w i g fo gt gt ®
TR | A A 6 GRS AT, T THIT 34T
43 v AT S e geaTiagfa 7
7 gurar | § TW AT w1 AT F
sft AT TR AT A, A AF AT
aq FAT, AT F AW T AT
s faan, WA Sta 9T aF A1 AT 99
At #ar FY | Ag 97 fawm § e
forarsr =er, 72T @ 9w ag | oA fgard
¥ werET (wew S, q A 99 7
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- [ A e ]
WA KT ART S oAE fwaEr iy,
seETaTf ] & aw S & fer far
T a1 1 & g g fw gaaeiar o
g LA | H 3w H g &7 o
#AT 4T, WX UF AVHTAG AT AT
W® A, IR 98 w2 fF ggeedar ofr 7
ag = F7 41 @2A & fF gw &1 518
a3t 1 forg wre 3FT g2 o
F1 # @l ga 7 512 13 fF for fazdt
fem #1 fad ? waw 33w Fr =1
fasr@@ wez 2 a1 IAw far o
wfaF1{ 97 gear=re gaAr 3 W Iy
wfasrdt qa7 7@ § 41 freny fomar
FMF | AR AT OF AL weArEr wA0A
a7 gRTY A " oAt fw ogw 1 S
fag & ad 1 &1 fad feamn ? fow
& s ot gepwetar o & fadma won
fr oy 917 wEA & Aged €71 gaa B
dqre Agl F 41 30 FR WOy 9T 7
21 | WA w4, weAr gy o
fammait 1+ wiT ez PRt w7 gd, awse
Y SrEvd AE, SfFd wT g+l g #@Y
At s faamr # S weng 2, o &
fawrr % i waifaai z, s aiafaar §
FHE AU EAO W HAL F AAAA
#een I "ofsal &1 w47 agEa aw
AE qg=1a § A1 A F i awer
0T FAA { =y AT F 1 AT o qaEr
FIT ot gweRar | ¥ wAY o AE ¥
aonfaa wEedt § ) w7 w3q £ f
qw 7 faar sz & #zar g f5 3T
g7 faar | faadt mofaat & =3
a7 Y AV gAFAT A Foavy qFEor
W FEy Ag A wEh £ dfs sAa
weragusr ¥ foor 7 ozwowmw
wwy arer 2 fae oz g fe o=
¥ #1977 99 # I9% 77 G5 |

At gogamfa © gz SrF BT

S OFRATAN 77 A R
AYTA=STE | T T 7 ey 9F =7 Zrfore |
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(wradtT A%= 7 47 99 39 4E@r %
arg Fasar faar 1) 78 @ werEr 0
fazr & | 7z = fawrr @1 qefe 2,
TR AZ AF | F IAH Q1 AL F @
STHIT | FATHA TR 7 AZ WIST ATH
faar | g FAE famm e 3ER
ARIGIEIECCRE R (-G E R T A
afFs ag w961 9 gAT |

w sqaaafa ;. wrq aris #390 §,
# 7 w08 wAAT AT AET A ?

ot TsATTmw - g afzar @
zar | & ag gwman g e o & 7 g
FRI AT T FTFAE | gag § 7 AT,
v fedy Jueda, AT #1 gaar @
gy | g FAHA  qgEAEr § WK
7z £ Afgadr | 7 33 auiEaE! §
w7 42 AAmAT quiEAEr # |

st grgwfa ;- ww ¥@F awE
qv Fifam )

|y TwATOGN : FMT FET AT
ArET A G aRiEEEr § F 37
FAAAE] F1 AT qAA g | A
waAt 4 fewar a8 § 1 wafeg
gz W A ¥ fawraw ST W g At
Frhiz g1, 7z ffor # a1 T W ag Ay
o A A

o7 ¥ g FEAT AFAT T
i wiraar g foad a3 1 w/r
a1 A1 g # ag awan 2 5 Y
faemer ¥ o At €Y st 1 v A,
fzefrr Aoty sy stofy WY O e &
e wv7 afmat § 1 = St w41 ?
area ot uF fafas 8 oo ag 7 awa
f 7 =rv Afoat @ &Y # 1 7t @ #
e ¥\ i = fawrd &, agi wave a7
¥ oagi ow AT wAeqd § o A7
ar ¥z fawrr 3 ofr s afomt w41,
adra A, fgfe af, w2 s
T ugT FdaE | 9z 941 faeg aw v
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®13 & A gaAT A% F7 77 & WA
a7 39 T ¥ HaArEq w1 AN g
2\ g A g aEt STz A &,
gt agt =iz faad & gwrd gt 4w
WA F—7 qaa faw oo
awaf # ¥ 97 waeqd 54 #, aqd,
AZF, A WIT TATH — AL A
# st =z faamr w7 faar

ot SrwE aTAY UHo THe o
7 ot %% 47 g1 7@ fegEaa ¥ s
Tmar A1 & | "o UHe §Yo ¥ T WY
Z v

st UFATCWN : OFe THo Tlo
# A1 aq Al # 7 sfaa & g e
HryfEaF =iy | 17 Ho §ro
Al Fae 0F 2 (0T THAT SATETAR
H gar W AT qEAr<d T W aEwA
zar 7 uw ot oA e v o
wEat 741 & et ame faare fFar
WA EW Fg (& A A wTd gwTa ag
Faranz fawrar &1 ar e wgar 2
f& mg #g7 = fF soE g feaa
FHEF hems Wy, AR faurw § w9y
a8 g & ar gt 1 g&rr & fRae
AqreA 2, wET ¥\

ot Fqearafa o gawr s Arfs
T g9 qrfga

S OEATOAW . Hg FU gA
Arfar, sl sawr =91 FT A & )
aF ez s g7 #@ifsm

qAITT T AT AEE F ) =;We
avfza & w2 o ot oA fas 2w dar
SUTHA FT ZAT FATAT g7 & AAT AN
g A § T3 gAfaw gwre @@l
iz we Tffard w1 we
2 | gwre agi 1 afufy vt e
afafa frefy qv waomas i FrEEr

352—RS—38

No.2 BUI 1971 226

Tl T a%41, I9% fore w21 wro
? WY HF w97 AT Ay # Avive
& W7 agi gfar 7 wg foar 5% Aged
9 TR ST i g FHT W)
W@ AN Ao 5 dw e
f‘lﬁa‘{ k_r aaFT EAE 1} 3 1

Under the authority vested in me as
the chairman of the party 1 dismiss
Mr. so and go. I depute Mr. so and

0. . . BT AR R @ 97 aw
fazamar & w'Ye waare ark e 2

st 3qgwnafa © 57 It 5 G
a7 | 9 W=F 9v gqrew

ot THATTEAN  : sfwA, gy
ATIRT AT FT AT AfEw ar |

st Fqewmafa qrAr W, Wi
272 7 FIfAT, 9% W 9T AT
Arfay )

Ststawr ara o 85 a1 aE wa
f woma 7w g &, Wi 3, wifaaa
THY AEATH Y

st qawmafa . TwATTEY o),
o9 T 97 919 f4az § A 57 @y
srfar |

ST THATTAN © g7 iAW arsl
¥r 1fz & 1§ wwr & A7 9w afg-faww
%I, arf= %1, g7 Foar wfgy o ar
gura ag ¥ 5 3w g7 w A
TH 9T % §IEA0 F1 AATA AZ AT FE
wAH wrfer @ W@ ST |

ot sitewz arat - fawm fam
oY w7 T §

MR. DEPUTY CHAIRMAN: Mr.
Yajee, do not interrupt him.
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Wl TRATOAN : TTHEATTAN R
frsgrar ars %18 gl 487 & 1 W
UF 2 HIC TAEEE T TR AE
g, A wavar fus gEw Ay, A
WA 219 IHE HATHIT 19 HrEiwa
F1 FWET AAE AL | > AT A
oI Ag Fargd | 4z q1 difad 4
ZATAT 2, HEgt 1 W 2, wEard
F1 fadzrare 2 1

MR. DEPUTY CHAIRMAN: Mr.
Rajnarain, please stick to the subject
of Railways,

S THATIEN : e, A Al
el | e Ima 7 F F@w | #7 | fw
A AT AS qGHAS A qGAH A T9
faret A1 97 &1 FEAS T THA G
& W BT § FTRAUE( AT A5 UF WY
aw @G | UF AEd g1 @ § U
ITATZA FA FAT g—A1 Afaa off |
Faemifa. o #g7 # 5 1z fegw
NHA B, TH AEAA A OF A 91T,
7g HqEEA gErATal &1 F A adl
s Fiferer ot 43 F g7 a@i ond 2
#T IER AR §1 SgAEd faar |

ot gqaaafa o wsATTET S,
Lt ‘qi arfai N
N , L

H( THATEN © AZ AHAT F FD
wATH AR &1 A T4 F A1 @A wAT
far g a1 %1 W ey A1 weer 31 sfRa
F¥ ZATAT AAWT 7 72 F FE TV A
quir | #fag, @6 § gamaa a1
gra wear 2, 3awr 3fre 44r 2 gafes
g AT FI GHZAT 2 1 Al |1 TAAE
THIETEE , Ay ey afafd F azem
THATFETE | |

=t AN A Ao do qeAr
T AT AT FET & | W9 W 57247
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st vt ;. gz frad ® faE
& u@o uwo dto ¥ wz § awmw wEAR
faear w2 §

o gaawefa 9 2 wa Wi
Md 97 AT | Pleased no not

interrupt him. Let him continue.
Let there not be any interruption.

i wmsam = oarfEmow o
FH T

A FHTAIN e § 98
Faa @ Ao W AR e qq | AL
awr & fawe @ ag swe s,
W1 AT F THIAT ATRAT 52 ZHIT |19
WTATT | BETY AR A AR g o)
S STEHA ATAY, FHIC AT H W Ay
AT SO0 Wzar oY, BT A & =
A1 AW AeE B, 97 Aqeq A
arfee & & | wifesraw s
A1 (57 mrda 1 gw ueAa 7 e
% far 7@t & 1 zw wedrfa & wean
Ffaa # | agemrauad &1 gw aedria
FIAFAT FT GOT AT qTAT | S FFAT
FT 0O WIAT & 98 wo o) gfea &
ara, dlga ST F oAt o

ot wgawmafa o oma oW T

qv A1 arfe |

H TmATOEN o OEe ETEl
TR wAT AT T
ot TSWE AVAT ¢ W19 B wAr T
¥q AEE AW @ £ |
MR. DEPUTY CHAIRMAN: Mr, Yajee, it
was due to your provocation that he is straying

away from the subject. Do not interrupt him
HOW.

sft mwTTiror. t far srrsffrr ATI
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g v, ¥ & dEEh §, A
aFel) fo® & waF .,

st zywmfa o EfaT om wE
9T I[E  FIET Tl |

ot TEATIm o d w7 oag
¥% 781 4 (F 797 § 77 S AT {w
qET 771 a7 AFA) FER A 99 T
gAT fWF W

st qam fEm o Awer e
FIH @i 2|

o UHATAAN : UF A7 F7T
S FORT AT R AWITATET FEAl
2 S FUFTT FAAAT a4 A7 FW0 T=7AT
2 W1 AYETT AWISETE AT ATH §AT
g gan fawm ¥ =T A AT !

sy stawz At . w9 H AT 2,
U T d 2

Y CHATTIAM: & 4] FHTIT HATAN
2, Saaar e WEN & | gWIW
qrEe F WA, I WTRA T &9 E |
ZH WUAT WTE AT AATAT E

ot SERE OIS  YTTHRT  WTEY
A1 #lo Fro TET 2

At HAAN : F{Ey, "y Aqro
Ao q@Ar B AT W A4E | Hie Fro
AT AT ATH A TLH FAF | Ho Ao
AT FOAWE TANZ AT TG 0L
F A7raT dY 731 2 WY GE ITETATH &
@ 7 slmn fomwr aga wrdl 2
ag Al ®lo dle TAT & T HFEA
Fedt & 1 fem e | o "o Ao
AT FT AT AT AL F ) HTo
dlo AAT F ZHITA ATAT TISAATAT

I
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Y ShEAT A ¢ I TR T
gy oA # o A
MR, DEPUTY CHAIRMAN: You

are interrupting him and provoking
him.

S VFATNEAN ;3T #He Flo
AH FJTE qTEA AT 3 AT A
TFATAIY FI F1 aTFa £ | #To Flo

TEAT FT A wrw T gAY g W

T gk &7

= S®WNT ArEr o neEAa o
oA owvar fzamr

W HATTAN g TG EA
HE qg qUE AIARIAT AT AT FA
A F 2y @@ g | wdl A A @
60 TTE wqqT 9FET T47 (7 AV A
B A 60@g ®ITE Al frad
g T AT AT FT FAT Aq
TEHAT AT E | WH qET WA
fora wom uft sarer welt wrsda w7t
FT SYTAT 77 T AU ATH T ATIAT
2, I UM H 9 9% g7 AT
ouH qFY WA EWE T AvE &1 A
FOA T qET T E

St Igaafa ¢ i 2, T
ST, AT ¥EF 9% AT |

o WENE T AT iFa
T a4 # A %7 3 £ F oA T
wEr BT wT FW o1& Ay sfew
LTI R O O

MR, DEPUTY CHAIRMAN: Mr.
Yajee, please keep quiet,

ot T R  ofiwe, § qgel | qi
az F7 W81 § % od faqm & uF ooy
&1 | waT uF Al R AT HET AT
UnT FEWMA W AR 99, T
i W wha W g gAy gl W
fgeta o1 #1 ARg q@AT @EA. @6
aan fx g Aoy § fm G &
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[T rsrarTra |

WE THL AV AGE AR HT 349 fgar svan
2 | W T F 3@ AN, A0 A
W FeqAT A1 ART AT FEUT T A
@ E Fam 4% & gEr ¥
@ & S wwA wr Avdae @
2, I A-eT Amfaes & q@AT Srgar
g gEEIT WHINATT FT ETLEC AT
2, UF BEE AR F] FEOEHE AT
# foaar fan svan &, oF wed FTH
a1 uaT F4A feeg 7 faamr dar s
2, md fgaqr amds aFa § A
7 F apger w af Aoft
fesr  amem 2 @t sad fdaar 9
74 Zrar 2 A gan fEEa a3
o & | g Ao F arfagi £ Fad
q Arq rash oy #Ewe fraA &
W, w99 Foft F 07 IIC F AR
9T FI GHTHATA] FEA ATHT GTHIC HY
A=A WY qew ArwAr A7 A
HHFAT 1

wa & =gar g, wte g@d Iay
F At ¥ aE A owgw ffwar. . ..

ot Iqawmfa : w3 grewr Gwg
Fa w0 QU & WA ¥

oft TraArTraw : wow ifear Am
=, =7 a7, gt qiw W92 &2 @
2, w0 w87 O & &z g
ot gawl @aT fadr 2, wv gfear
59 2 ¥, w3 gar AEl 4 W2
¥z wmtwasaz @by gL
W ¥ STFT W AT 4 afea
I A A 5 642 qe 4, 7g g
2 ) 9T FATC GE A ATHRT 7w
THAT A1 AT TAE FAT AT T
e GAT ZAT & a1 IWaA 4rE d1F
fagr g &1 zwd @mr qFEA &
=l H wqd vt g1 7 faw S
9% AT FT AT AT FI ATLE AZE
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3, dar JaTeE ¥\ 97 9@ § aTU-
oel 7 WA A fagreEr ardT aE
¥ dr afew s wqr | Agr afewr &
FT A M q7 qZ TH FAT AT A0
FHT 91 WIAW AATQIARIE FH F FAC
qUETAT F¢ f337 & | gRA w@wT qTEEl
#1 ggen won fF wmfar 3 @
AT YW E | AE FT A Fr ow@r A7
a1 feoar agr 2-4a? Yea o
4t afqar a3, safaaqadr ? agfaad
agl &l fa fam adr 31 59 aai
B R WIA K AWTAATET Fad
%o A4 w7 (Interruption)
TEAT ZETAY AT ATIT A ATAT ALRIL
1 g WT qET H ogAAr WA )
aw qAa S w1 fFaar w7 @ &
fee ot q&F T 2 gurAAE AT
CIL I C O

(Interruptions)

SHRI N. SRI RAMA REDDY; Are
you speaking on behalf of the Minister?
You must hear him or you must. . .

SHRI SHEEL BHADRA YAIJEB:
Who are you to say that?

SHRI N. SRI RAMA REDDY: You
are creating a commotion in the House?
Why not hear him

MR. DEPUTY CHAIRMAN: Order,
order.

SHRI N. SRI RAMA REDDY; Let the
Minister speak.

) ATTAT XHIT AT © AT A
w1 qrreETy g famr Sy
SHRI SHEEL BHADRA YAJEE:
Birds of a feather flock together.
Y TIFATTIAW @ AqTEA, TFET ST F
A AT T @ ¢ | WOR FgAT 2
At AT WA w7 qrEir A FT w2
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st awnafa : sy sy <fa )
(Interruptions)

o HEAM T GR A GEE A
AT F1 W AWIGEIE W AW HA
g

st gymarefa : orewl ST FEaT
o9A W § wfey, Sawr T ua
Fifea |

st AsAraw AN, qE w9
Ty R ¥ oA owe At § 3@ oaw
@1 § 7 a7 ¥ 7 Sy =6 agmn
S, ¥ F fF0h ) qge T w6
sAFAT & T a1 Ny wWEd wrHEH)
gz AT, I AEAT A FA oy wE )
1 fazar ore & a9 ¥ agen wm fF
wiws sEdl § afg adl gf dgmE
H w1 agl g€, <978 F w0 g g€ !
9 & #WIT g 2 ) gEiey ww &
9T AATHG F1 G &G AT 9O AT
FT a7 § | wa A R oewa
¥ 1 fFum an fsm ar g A 5
¥ & FWTO W N SEAm, &1 gEaT
Ao ag g % 92w 9v 2w &% |
g2 97 ww 39 fod aw v § Ty oo
@ W3 W HET 97 AE | ORI 8
H zEd a9 FgE Zgia W IR 46T
gaL argAl & ww war @ Wi W
qrEEE § 6 vl 712 9T FT 497
faar, 767 2325 Tar faez ag mw |
ar ag g &, 0% ey a4 5w T|-
fam Gar 31t 3 ) T w7 feen @z
T AIEIT A 1 UEe ¥ I FEAT
gafey fo #81 @3 § awr F 51y
gafay & #gmr W@l g, W A
g #egre o oafaw @ awrerEne
w1 5w 2, 3n & sear o fga ag vy
2 olx AwsArz A AT AT |TEdr
AT AEEIT W ORRA WW A O
gt & wfer & @@ ™ o
o 7@ amriall | w9 @ WA aEr
got feamer avw ad) a1 a9 &% T
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I F 79 #) (et 1 Gee
v fer ( www A9

st gaawwfa - am g FifsT

oft TrsATTTa : Afree, 7 et & aedr
FE @1 E | TAT 0 | F OF IR0
T g, gwa 4 faw g, uw fazdr o
fadt & o gaadar &1 | w7 A
FE gawEr WA faEe oS
qi F1E fazdr adl mrer ) wmaE
TardY ot ag i @ 1 Ov afw @
o 10 ANGT | IAAT WIS 7F AT
& & ¥ Ag JATT 919 Arewd
i & 2 T &, 77 o e
OF Wl @ FAA T TEZAT B | AH
FHT R, WY AF WIS WO AT AT AL
FTH ATAT HIZ GF WEIA & FF &
T qF F W qET AR ) T A A
AT WA F1 W W 97 & 3A90
wedt afaw | =g, T Aty i
s E1 )

wa F wefwdl F &y ¥
Wl FEAT | AT wEw # o1 §9
rEnEE & aenfaat &1 =0 354910
gH A GEM  WF q9e 9¢ FET
e qE T @ oFEt T IEw
faw ot a1 g Y,
wif  gr & fewer af
fas ot agl =3 glma a® & 7
ITH HYAT TR FETT g | qEA
o garfgar « (w4 qWr &, A
a8, a7 feafa &4

ofp, ot & avg arg § Hg
sma ¢ T owv gwrEToEl 6 oagr
grn s <S4 & &1 el dwe G
fa<iar w0 § qoAr wgA § w0
FOAdAT ATEE F AT WM Wt
f awll # 992 Qv &7 94X AQ 7
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| gqmAmta . TRy w15 oA
A Z, ASATEY Sy

o AHATOA - FTYT AW 49
4w AW F wwiaw! 2 daq faz
i FEvg a4 wE ad o fader
§ ax w1 "W g
T FAT & ST FiATT HT—
FHT At &1 T72T T Fv Fovay sy
for a7t & svdhm wfY | & aream
ATEAT §—2Ad AAY T qAE T—
fa 39 4@ & 1 feaT g, e =7
" W7 AT ! FEH AR BET WA >,
fwaa @@ w1 Fumam 2 s,
ZUTT WA U7 73 AT gAF0 Heree
gara qar &t wifer § 0
U #Al® Fw F A e ang ?
Ao 57 AW e F N9 7 Ie
fram @1 F9far @@ @W =ifEy,
wd fawrT &1 nFar & Aarg A
=l

oY SEWE ATHAY : 777 T4 F A2
|t zat qafz 7@ aedr

Y TUHATOGN  GreAds arsy ST
go wwma @ 3fmm oady & 39
ferar T /AT E 1

e, /gL 1 o1 i wrfwe
q1, ®MIT § AT # owr ! &
argar g fr A1 gaweaar saa sEre
Z | gared ¥ Ay e g & ogw @it
T oY e 77 @ fagr ) 997 9z &)
T WA ITH TE AT AR -
wra fagrr @ & faelt & <roEr
Frearare A g 7 e
ar #g Wy W AGH @ aFar a1 ?
9T AT F Z7 wr F AEyE o
et & @m0 37 GAv =wwAT £ 7 ogwy
arg #1 dur qE A 2, 77 qafaw
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FT 99 &, 9% @Atz Ag1 grar Sl )
azt fafee ad & Sfea e oF wd1 2
Y wegarTn fag, 97 AEORTIT A
3B FT AWEIGT qF fzar war
IR 7T & 4@, W 3g HEAn
FwAT gem AT AwEmT ERm o) #
AT # fa gasAar A 4z As
wefafasdoa o gare ST WIEA
g7 AW AT A AT ATRT
T T FTRAAT (AT T3T, F4T AATHL-
g¥ % fafezw @ wix fwe a1 a4
AT o oAWEAIgT FIEET A7 (7 9ar )
Fa1 g wng Afser 1 oga A
H saaa & arg 191 faaary faar srar
Z

Fw1, § uF a3, 795 IR
AFATE | & 72T 9 2T F 9T @ ATAT
uFl oF w2uq qfgw & v faar
Tt | o7 @ qar e wET o oaEr
1 faar wan, A 38 ware i war
fa zrz1 # mver argr o @ AW I
AU A AT ZAF1 T FT ZZTHT qI7TE
1 fwter w0 gz AT W AR
TTfaad & A7 agEa FIT aTEr
AT &1 @ 8 | 48 FIATT AAH &, T
gfeat F1a<r &, weawfaar # a6y 2
=Tg z1eT g, fawem g1, Fanfar
o oAt o A A w2 O
A1 At § | I9F e TN F faw oz
qFr wEat faEradr 8, s 2o
wrezz wEal fasre &, w9 far ot
W F FAAE T AT K RgApT
RTE

a7 # FoZte w4 F7 A FEAr
AMFATE | T F0FI ® FHATET ALY
®A & | 7 faft ardt & Ay qur
srg T ag fradt 92 2,77 2o wreee
#1 A & waT faman £ v 2 %217
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By T Afi A W2 1M aAvE &
AT, qEA7T FT FEE ©F AT
T EAT 2 ) 3T q9E F TIAT FT AT
Zh @A @Al § oA A a3 3
TE & FE T T G e ¢ | gl
IHF 18 & 33 a1 sifEr |

a7 & g & e ag wiiar-
2 T F & 79§ fragr w7 agarar
FIZF A4, 43 T A7 727 & | Fa1eq
% forye 2z wrear & w2t & 00 gard
AETS 9FETA w fq0 sy § 1 99 gAnd
STETT 1 qH7 AT & A1 39 T97 27
T 31 91T & 1 g FFT afger a6y 9
AT H9 HIT 412 § 99 A1 T4 T §
e A ZT /T S(RT TIAT & | A FEF
F A § #4720 I § 48 T AT
3l 2 5 g wrzF a7 JnT | F 77
AT 1 F97 71 7§ foage 1 7z
Al AF AAT FAFT qANE A FHAAT E
WATEBETTZTRIE |

=t gIadmfa : oy 7 ar faass
F Hfsrr

St TEMTqaw ; F 374 & fr gw
fazdr adY 927 | ww ag FEmAT A8
A1 1 sy, M9E WO ) T
T qTHI, TFT 7 7T

A, ST 2T, 7 TIFIT 16T
a1 rafmr Fam A §
HIT EAEART T HEAT T 79T |
T FANA qG & AT § A
fear 137 1 w7 2% faars wrf fasrag
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SHRI DWIJENDRALAL SEN
GUPTA (West Bengal): Mr. Deputy
Chairman, our friend, Mr. Yajee, has

apparently made a good point, namely,
priority should b, give, to thoso areas which
have defence importance for the purpose of
extension of railway lines. He has referred to
Sri-nagar, Jammu, Agartala and Nag»>
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land. 1 say apparently it is a good point
because if things have to wait for these
extensions, there will be nothing for the whole
country to be done in a century's time. Now,
civilisation has got to be carried to the
villages, and it is through railways that it can
be done. Wherever railways have gone, I
submit, civilisations has advanced. We talk of
removing illiteracy. We talk of rural economy.
All this hay , bearing on the extension of
railways to the villages. While I agree with
Mr. Yajee that there is great importance for
the extension of railway lines to places like
Agartala, Nagaland, Jammu, Sri-nagar and
Manipur, I feel this extension should be part
of our defence projects and money should be
available for defence projects from out of
defence budget which is more than a thousand
crores of rupees. But I would not like to dilate
on this point. While accepting the logic of Mr.
Yajee, I hope the House will accept the logic
for extension of railway lines in other areas
also. I would place now a point for the
consideration of the present Railway Minister
who is known to be a man of imagination. It
will not cost his Ministry anything but it will
only require an attitude, an attitude of doing
some social good. If it were to involve money
I would not have raised the matter in this
fashion. As you know, Calcutta has grown
beyond all bounds. Its area hag increased, its
population has increased—it has got a
population of about 7.5 millions. All these
people have got to be carried from Calcutta to
Howrah station through the bottleneck of
Howrah bridge. So for travelling the distance
of about 4 miles between my house and
Howrah station I have to spend more than two
hours and I have to come out of my house two
hours earlier. What is my solution to that? My
solution is this Mr. Hanumanthaiya will
kindly appreciate my point. I am sorry to say
that I tried to make out this point even in the
past but, Mr. Hanumanthaiya, your
predecessors have not
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replied to it. And I am sorry to mention that the
Railway Board has sabotaged the whole idea
though the Ministers appreciated it. There are
seven trains which take Calcutta passengers to
Delhi. I am naming f p.M. them. The trains are:
Raj-dhani Express, Vestibuled Train, Kalka
Mail, Delhi Howrah Express, Toofan Express
and Janta Express. These are the six trains which
leave from Howrah. The seventh train leaves
from Seal-dah and that i; the Upper India Ex-
press which takes more than 40 hours to go from
Calcutta to Delhi. Rajdhani Express takes 17
hours; Vestibuled Train takes 24 hours; Kalka
Mail takes 24 hours and the other three trains—
Delhi Howrah Express, Toofan Expres;, and
Janta Express--take between 32 and 34 hours.
Naturally people would like to travel by fast
trains for which they have got to go 1 to
Howrah. Now, what i; my suggestion? How can
you avoid the people rushing to Howrah which
creates a bottleneck? Please divert any of the fast
trains—if you can divert all, well and good—
from Howrah to Sealdah. Let at least one fast
train leave from Sealdah instead of from
Howrah. It will not cost you much. [ am. giving
you the geography and topography of the routes.
The Rajdhani Express, th, Vestibuled Train and
the Kalka Mail are known to be fast trains. They
go by chord line. From Delhi upto Bali the route
is common. The Deputy Minister Shri Kisku is
at your back. He will kindly, correct me if I am
wrong, through Belur, Lilloah and th, Howrah.
If they do not go to Howrah, and instead go to
Sealdah, the stations are Bali, Dakshineswar,
Dum Dum and then Sealdah. Upto Bali all the
stations are covered. The change is only from
Bali on wards. If you divert these trains to
Sealdah, you. can avoid all the present
difficulties to a large extent and it will not cost
you much. If you do it, you will succeed in a

field where all your predecessors have failed and
you will go down in history ' as a man of

imagination.
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Mr. Deputy Chairman, I am telling you
another tiling So far as railways are
concerned, there are various places where
people have established their right of
creating stations. They have made appeals,
appeals and appeals. AH these appeals
have fallen flat. What do they do now?
They start pulling chain and by pulling
chain they create stations for themselves.
Why don't you concede at least their

reasonable and rightful  plea? [
made several representations.  There is a
place called Jagatdal. Thatisa a large

industrial concentration. About gve or
six jute mills are there and the people of
Jagatdal, all dally passengers either get
down at Shamnagar or at Kakinara on
the Sealdah line. Sir Mr. Kisku will fear me
out also that thousands of men and
women have to go by a rickshaw or on foot
about 2 miles to Jagatdal from Shamnagtr or
Kakinara stations. Why not a station there
itself? Mr. Depuy Chairman, Sir, I can tell
you, a few years before there was a se-
rious agitation against the removal of
Chengail station which is a station on the
South-Eastern line from Howrah. Now, for
the benefit of on, jute mill, an old station
was shifted. [ hope Mr. Kisku will bear
me out in this. There was an agitation. If
you can change the place of an old
station, two  furlongs beyond, for no
reason excepting the fact that it is for the
jue mills, why can't you give  a station at
Jagatdal? Now, Sir, I have driven home
my point.  (Time Bell) A few words more
and I will finish, Sir. I would like to tell the
House that :o far as the railway finance is
concerned, we are often told that they
are short of funds. But I cantell you,

with all emphasis, that if one loophole
can be plugged, there will be no dearth of
fiunds.

Now, Sir, I would like to know from the
Minister how much they pay in a year as
compensation for the properties lost in transit
from the wagons. Wagon-breaking has
become a big industry and anti-social ele-
ments are thriving and the public has been
told, "No funds". If you spend
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if you divert money in compensation there will
be no funds, and whatever may be the income,
there will be leakage. So, what amount you
pay by way of compensation must be borne in
mind. Why should it not be stopped? You have
got to inquire into it. I am told, Mr. Deputy
Chairman, by very responsible persons that
many Home Ministers, Home Minis ters of
many States, IGs of Police,, etc. are involved
in this because they get money. So, it have
become a regular practice. It is a regular busi-
ness. Unless we stop it, there can be-no funds
at any time. It is not only a question of the
railway finance, but it has become a question
of law and order in society, and it has become
a question of social morals also. If the Home
Ministry and the Railway Ministry together
act, I believe, something can be done. There
are all-India Conferences, there are Confe-
rences of the Chief Ministers. Why not this be
taken up at the Chief Ministers' Conference?
Why not this matter be taken up at the Home
Ministers' Conference?

MR. DEPUTY CHAIRMAN: Please
conclude now.

SHRI DWIJENDRALAL SEN GUPTA:
Sir, I am finishing now.

Now, Sir, in fact there has been no
extension of the line in the la~t few years and
no new stations also. I would like to know
from this Minister—he is a new man and I
have no grievance against him as such In 1961
I came here as a Member and in 1964, in the
first Session—itself I gave a Short Notice
Question which was allowed and that was
against the abolition of Purulia-Kutshila
railway line. There was a notification that it
was to be closed. I insisted that it should not
be abolished and it was to become a broad
gauge line. It has not ber-n abolished, true,
because of us. Every Minister promised me on
the question of conversion to broad gauge
also. They said it is being surveyed, it is being
considered in all respects". This.
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is the line which leads to Bokaro. Bokaro
steel plant is growing .And ii you provide this
broad gauge line, it will be a correct economic
proposition too. In any ca3e, I would like to
know that is the position now. Do not keep
the people in suspense.

Then, Sir, th, Calcutta Tram Co., and Saxby|
Farmer were taken over by Government. They|
were losing concerns. But I fail to understand
as to why the Howrah-Amta Light Railway
and Howrah Shiakhala Light Railway were
not taken over. Mr. Gulzarilal Nanda in aj
public statement told that the discharged
employees of the Howrah-Amta Light
Railway and Howrah-Shiakhala  Light
Railway would be absorbed in the Eastern|
Railway or in South Eastern Railway. That
promise has not yet been fulfilled... .

MR. DEPUTY CHAIRMAN: Please
conclude now.
SHRI DWIJENDRALAL SEN

GUPTA: 1 am finishing. I do not know
whether Mr. Hanumanthaiya still stands by
that promise of his predecessor in office. |
also wrote a letter to him. But unfortunately
he has not replied to my letter up till now.
Members' letters should be replied to ...

MR. DEPUTY CHAIRMAN: Please
conclude.
SHRI DWIJENDRALAL SEN GUPTA:

Sir, the unfortunate position is this. In the
Saharanpur Light Railway, where there was
retrenchment, the employees have been
absorbed. But why this distinction in rspect of
the discharged employee:; of the Howrah-
Amta and Howrah Shiakhala Light Railways?

MR. DEPUTY CHAIRMAN: Please sit
down now.

SHRI DWIJENDRALAL SEN GUPTA: 1
am just finishing. Mr. Deputy Chairman, you

are very kind to me. Let me speak for a
couple of minutes more. I am talking sense.
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MR. DEPUTY CHAIRMAN: You have
already taken about 18 minutes.

SHRI DWIJENDRALAL SEN GUPTA:
Sir, there is Calcutta's own transport problem,
which is a very sensitive problem too. Mr.
Deputy Chairman, Sir, when you go to
Calcutta you can see how people in Calcutta
travel in trams and buses. You can see how
many accidents take place every day. This is a
very acute problem of Calcutta. Every time
we were told of technical aspects involved in
underground Railways and circular Railway
for Calcutta. I would like to know where we
stand?

MR. DEPUTY CHAIRMAN: Please sit
down.

SHRI DWIJENDRALAL SEN GUPTA:

One minute.

MR. DEPUTY CHAIRMAN: No, please.
You have been saying this for last ten
minutes....

SHRI DWIJENDRALAL SEN GUPTA;
Last point...

MR. DEPUTY CHAIRMAN: Please sit
down...

SHRI DWIJENDRALAL SEN GUPTA: I
have not spoken anything about the common
man...

MR. DEPUTY CHAIRMAN: It is not a
question of speaking about the common man.
I have already given you six to seven minutes
more.

SHRI DWIJENDRALAL SEN GUPTA.
Just two minutes more. I beg of you two
minutes. In the Rajdhani Express there is a
serious discrimination. There are four types of
people One is the train Superintendent. He gets
a special allowance. Why? I do not know.
Then the Steward gets a special allowance. |
do not know why. But if they get, others also
should get. But those who do not get it are the
Catering Manager and the ClaSs IV staff, that
is, those who come in direct contact with the
passengers and
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on whose services the prestige of the
Railways depends. I say, either give the
special allowance to all, or do not give it to
anybody.

MR. DEPUTY CHAIRMAN: Now please
sit down. No more. Shri Sukhdev Prasad.

SHRI DWIJENDRALAL SEN GUPTA:
One minute, Sir.

MR. DEPUTY CHAIRMAN: No more.
Please sit down now. I have called Shri
Sukhdev Prasad.

SHRI DWIJENDRALAL SEN GUPTA:
Just one last minute.

MR. DEPUTY CHAIRMAN : No more.
Please sit down I have given you extension
several times. Now plearse sit down. You
have said 'one minute', 'two minutes' so many
times and I have allowed you every time. No
more now. Please sit down.

SHRI DWIJENDRALAL SEN GUPTA:
One last sentence, Sir. We have been hearing
for long that the running time of the Rajdhani
Express is going to be reduced by two hours. I
want to know from when it s going to come
into effect.

MR. DEPUTY CHAIRMAN : Shri
Sukhdev Prasad. Five minutes only.
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SHRI K. HANUMANTHAIYA; Sir, I
have had the benefit of several Members
placing their points of view in regard to the
Railway Administration. I am happy to note,
except probably one Member, the other
Members approached the problem with great
seriousness and earnestness. Many of the
suggestions they have made are very useful
and I have listened to them and I assure them
that I am going to pursue everyone of the
matter that they have raised.

Sir, I do not know; some Members have set
afloat a rumour that I do not reply to the
letters of Members of Parliament. 1 wish
Members of Parliament—only two have
spoken about this mater—when they make
such a serious statement, first ascertain the
facts and then make the statement.

SHRI JAGDISH PRASAD
MATHUR: Your previous statement in the
Rajya Sabha has confused this.

SHRI K. HANXJMANTHAIYA: My hon.
friend is in the habit of getting confused; I will
clear his confusion. These three months or so
that I have been in office I have received 974
letters from Members of Parliament; not only
Members of Parliament, even Ministers and
Members of the State legislatuer, write letters
to me and their number is 94. I have so far
been able to reply to 357 letters. You will see
I receive on the average ten to fifteen letters a
day. You can kindly see; the matters you raise
are very important and serious matters,
matters involving high expenditure and some-
times high policy, and I have to get them
examined. Many a time if the demand relates
to some amenities in one part of India o, the
other I have
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to get information from the authorities
concerned. Naturally it takes some time for
me to reply and I want those friends to see
whether the letters I have received.

SHRI K. HANUMANTHAIYA: If you go
on interrupting that will not help you to get
your reply earlier. Please don't b, under that
Impression. If you try to browbeat that is not
the parliamentary way at all. I will give you
the reply.

A, 1 was explaining, there are some points
which have got to be examined and it
necessarily takes some time. J cannot just say
whatever comes uppermost in my mind. You
write with earnestness and I have to examine
and deal with it with earnestness. Some may
take two or three days, some may take months
because I have got to get reply from others.
Therefore none of you need be under the
impression that I do not reply to the letters. As
I told the other House. I am not one of those
people who have become a votary of the
parliamentary system of Government because
I have got a Minister's place; I am one of those
who for the last thirty years has done whatever
I could by way of sacrifice, by way of
continuous work, for the establishment of
parliamentary democracy in this country. I am
not a careerist. If a man like me does not
respect the wishes of the Members of
Parliament [ assure you nobody would. I
therefore request the hon. Members, instead of
giving currency to these false rumours, it is up
to them, it is their responsibility t» ascertain
the facts and then speak on the subject openly
in the House. I am very sorry that '3ome
Members-make it a habit to catch any straw
that flies in the wind in order to make some
kind* of what is called"
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attack on the Government or the Ministers as the
case may be. That is not the right approach at all.
The only qualification is—again 1 would
repeat—it is not. that I am doing something new,
for the last 20 years of our working this
democracy there are certain conventions that
have established in this House. Several
Committees and Commissions have
recommended the lines along which Members of
Parliament have to pursue grievances' en policy
matters and ! grievances on individual matters.
There is a circular issued by the Ministry of
Parliamentary Affairs— everyone of you must
be in possession of that I suppose—and I am
trying to follow that circular to the best of my
ability. And you will kindly see the Minister and
the Railway Board are expected to deal with
high policies and programmes m and guidance
and advice to the whole of the administrative
structure. The personnel in the Railway
Administration, as all of you know, number
about 13-11.2 to 14 lakhs of people and if we sat
for the purpose of examining every individual
grievance, even ten Ministers will not be
sufficient for that purpose. That is why the
parliamentary circular says that individual
grievances relating to personal matters, that is,
transfer, promotion etc

SHRI K. CHANDRASEKHARAN: As far
as possible.

SHRI K. HANUMANTHAIYA: . . . should
not be taken notice of by Members of
Parliament.

SHRI K. CHANDRASEKHARAN: It says

as far as possible .

SHRI K. HANUMANTHAIYA: That is a
simple matter which I know.

SHRI K. CHANDRASEKHARAN: That
is there in the circular.

SHRI K. HANUMANTHAIYA:
myself gene through them; itis |

1 have
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the twice-rejected, thrice-rejected applications
that come again to me. Members of
Parliament naturally do not know the other
side of the case. They come and weep before
you or they catch hold of other relatives and
sometimes women and children come.
Therefore, you are naturally moved by
considerations of kindness, but there is the
other side of the caoe also. If you want me tc
examine every application that comes to me,
you cannot, even five hundred of you will not
be able to look into the matter and decide the
case. With all this it is not a question of 'as far
as possible'. If I do it in one case and if I do
not in another case...

SHRI K. CHANDRASEKHARAN:
The circular says 'as far as possible'.

SHRI K. HANUMANTHAIYA: You will
kindly see that suppose I attend to your letter
and I do not attend to a letter from my hon.
friend, Mr Varma, from the Jan Sangh, h, will
at once attribute me with partiality or
discrimination. Therefore, I used these words
'as far as possible'. When I feel on the face of
it that there is some injustice, I will pursue it. I
went into one or two cases. I can tell you of
one case. One Member of Parliament gave me
a letter saying that a ticket collector has been
unreasonably suspended. My first impulse was
that such letters were usual. Then, the Member
of Parliament told me that this ticket collector
had been suspended because he was an honest
man. During the course of checking he found
some ticket travellers who happened to be the
relatives of an officer of the Railway. Then, I
at once pursued it. I have not only cancelled
the suspension order, but I am going to give
him some prize, some emoluments to him. I
am going to punish the railway official. This
is the sort of corruption that is going on. I
have recently sent out a circular. I have said
that the railway employees get three or four
free passes. In spite of that they have made it a
profession to practise ticketless ‘ravel for
personal profit. This is true. That is why
Nandaji made an effort through
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[Shri K. Hanumanthaiya] a non-official,
voluntary organisation. It has not been
able to meet what is called the dimensions
of the problem. I am myself taking the
line to pursue this matter. It becomes
such a tremendous problem. We have,
all of -us, to give thought to it. I give
here -and now an assurance to Members
of Parliament. =~ Whenever you travel if
any of you find anything irregular, in-
correct, ticketless travel or corruption, I
proceed on the presumption that the
Members of Parliament must be correct
because they have no motive -
against the  concerned officials. As
soon as I assumed office, whenever
there was a  complaint, even from
Members of Parliament, I found the -
usual reply: "We  made investiga-
tions. It could not be traced and it ceuld
not be proved." Then, I put my fcot down
on that kind of procedure and said:
When a Member of Parlia-vment, a man
from the public, writes -a letter, you must
proceed to punish, instead of investigating
it and ultimately ending up saying 'not
traceable'. J have punished several such
people. I will give you the statistics later
on, "because there is no time. Therefore,
the whole direction of this procedure - of
evasion, of escaping responsibility of
shielding colleagues, has been reversed.
I go on the  presumption, whenever
there is a complaint, that they are guilty
and unless they show that they are honest
we are going to pursue the procedure of
punishment, -maybe, to begin with a little
punishment and later on severe
punishment. Therefore, I do not want any
Member of Parliament to be influenced by
this false rumour that the Railway Minis-
ter is not replying to their letters. It is
true, as my hon. friend says, that
sometimes it takes one month. I can-net
help it because I have to get information
in some cases from the nook and corner
of India, but I do not know—I will be
able to tell  you later—whether the
previous Ministers were more considerate
in the matter of writing  letters to
Members of "Parliament than I have
proved to be.

SHRI DWIJENDRALAL SEN GUP-
TA: They used to acknowledge first
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and then give the reply.
acknowledge even.

SHRI K. HANUMANTHAIYA: That
will be done. There is no difficulty.
Sometimes instead of writing two letters I
have given instructions to my officers that
if it is possible within a week to send a
final reply, they should do so. You look at
it from your point of view. I hope you
will one day become the Railway
Minister and there will be so much work
in the Railway Ministry. You will realise
if you come and sit witTrme for an hour
how many files I have to dispose of, how
many Members of Parliament I have to
see every day, how many deputations I
have to see. Still I have to write all these
letters. You will realise my difficulties
only if you sit with me at least for an
hour. Please do not run away with the
impression that I waste time and I am
negligent in replying to letters. About
these letters, if you write the letter and
irrespective of the reply if you want an
acknowledgment immediately, I will do
so; let us come to that understanding.

SHRI DWIJENDRALAL SEN
GUPTA: We are not asking for that.

SHRI K. HANUMANTHAIYA: You
should not speak for everybody. Here
each Member has got his own way. In
spite of all complaints everyday I see four
or five or ten Members of Parliament.
They do not take anybody's permission.
They come and see me. Let us not assume
that we are speaking for everybody in the
world. If you want it, you will have it. If
other Members of Parliament want some
other particular procedure, I will follow
the procedure they indicate. It is
impossible for me or they to lay down the
standard of conduct for every Member of
Parliament.

The hon. Member Shri Sri Rama
Reddy who began the discusion was very
kind and considerate to me personally
and so also many other Members of the
House. I am grateful to them. It is like a
truism. Whenever this House which are
the master not only of me personally as
Minister but the entire administration of
the Government give us an objective
assess-
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mem, they give us much encouragement.
Whenever you see good work done and you
say it is so, it gives us much encouragement.
If there is any mistake or default on my part or
on tne part of the administration and if you
point it out, I am the first man to proceed in
all earnestness to rectify it. Therefore,
regarding the suggestions that my Soft. 1!r"nd
"5 made regarding Mysore he will nnd in tne
Budget speech itself that the Guntakal—
Bangaiore line will probably be taken up; so
also the conversion of the metre gauge line
iro«n Cochin to Tiwandrum, and also the
Viramgam h™ ' Nor in India. These art the
three lines that I have already in view for
immediate implementation. About the other
lines asked by various other hon. Members,
and they have made so many suggestions, it is
not that they are undesirable or unwanted or
unnecessary. 1 concede that they are
necessary. But as you see, the type of
administration we have under the Constitution
is one of parliamentary democracy; also it is a
Plan programme that we pursue. Therefore, th
i Railways or any Mini-try must have Plan
provision to begin With. The, that Plan
provision will be allotted in the annual Bud-
get. Today in the Fourth Five Year Plan there
is no money at all for new lines. The Rt. 66
crores that had been allotted have already bee,
carmarked for the lines that are already under
consideration or under progress as far as
conversion is concerned. That is why I made
that point in this House as well as the other
House. Everyone of you knows that there is a
cut in the Plan provision of Rs. 250 crores and
I have requested for the restoration of that cut.
I have written to the Prime Minister, I "have
written to the Planning Commission, and I
have conveyed the views of the hon. Members
regarding new lines and I will certain, ly
pursue the matter, and I hope since the Fourth
Pan is under review and it will come before
you for discussion, with your help and co-
operation, if that cut is restored, I will be able
to take up man;- more lines.
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SHRI N. SRI RAMA REDDY: One
question.

SHRI K. HANUivLANTHAIYA: in the

end you can ask questions. So far as Calcutta
is concerned, I see the point. If you look at the
Census figures, the growth of cities in India
has taken place up to 200 per cent, in some
cities, i'our cities, I think—Delhi, Calcutta,
Bangaiore and Ahmedabad—have grown four
times or something like that. And nobody
knew, and it is not that anybody intentionally
neglected what is to be done. These cities
grew so suddenly that it was impossible to
cope with the problem because even if one
uTousand crores were to be spent, it would be
impossible to provide facilities with the in-
crease of population, whether it is water
supply or drainage system or any other thing.
But the Planning Commission has maaj what
is called extra-Parliamentary provision for
Calcutta, Bombay and Madras, so far as these
circular railways are concerned, and the
Russian Team and various othe, teams have
examined it. Ultimately, they have come to
the conclusion that instead of overground
railway of any type, it is better that under,
ground railway is constructed. And so far as
Calcutta is concerned, the first priority has to
be given to it. I agree because Calcutta is the
one city which has most suffered not merely
because of the increase in populat.on, but
because of various unexpected political
problem that have bee, confronted there,
including the refugee problem that is facing us
today. I went to Calcutta, as you know, the
othe, day, and I have met the various officers.
By October the Project Report will be ready.
An” I do not want to waste any time, about
expertise. I am told by the railway experts that
there is not sufficient expertise in our country
to mak, these underground railways. So we
want some foreign experts. And we thought of
the Russians themselves. We want about
twenty crores of foreign exchange for this
purpose also. That, again, we are asking the
Russian Government. I have written we have
sent express messages to our Ambassador for
this purpose.
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Lsnn K.. HanumanthaiyaJ And I told the
Calcutta people also, your Chief Minister—if
there is any likelilhood of any delay—
Moscow is just a few hours of flight"— I will
personally go and see that these things are
finalised with the least possible de. lay the
moment theJProject Report is finalised and a
decision taken. I want the foreign exchange
problem and the expertise problem also to be
solved. It is the intention of "the Government
of India that Calcutta should be provided with
this underground railway as soon as possible
and I hope after the fina-lisation of all these
methods, the construction work itself should
begin. And I will be very happy myself, apart
frem pleasing you, if the work can start
somewhere by the end of the year or in the
first one or two months of the next year.

Sir, many Members have spoken of labour
problems, and also that the two Federations
have been recognised and the other Federations
have not  been recognised. That is true. I am
unable to deal with this problem all by myself.
Hon. Members will see what a difficult
question it is. It is a question not only of this
Ministry but pertains to various other Ministries.
We have to take joint decisions.  That is why
the Government is thinking of evolving a new
labour policy. A Conference is to be shortly
held. ButIdonot want to take shelter under
tnese protective forces though they are good
protective forces. Whether recognised or un-
recognised, I do not mind. As the saying goes,
"For forms of government let fools contest.
Whatever is best  administered is best."
Therefore, I am to follow that policy. Whether
it is recognised or un-recognised, let the
officials take care of it. A Minister is not an
official. I personally would like to meet every
labour leader who has got a say in the railway
administration. That is why I announced in the
House the other day that I am going to set apart
half a day in a week for the purpose of]
discussing labour  problems, their grievances
and their difficult'es and And solutions for them
also. There, fore, whatever be the nomenclature
of the labour unions, they may freely ask
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for time and I will fix the time, and if they
indicate their problems I will have them
studied by the time they meet me. Then let us
sit earnestly to solve this problem. And such
of those problems which can ™ solved we
shall solve. Such of those problems which
cannot be solved let us say that they cannot be
solved. At least this frank, forthright approach
has to be adopted.

I may tell you fop your information, Mr.
Menon, the other day some unrecognised U.P.
union representatives came in a march, ten of
them. They were auto-drivers. I told them that
here I am a Minister. Therefore, the meeting
will become official. Therefore, I asked them
to come to my house, where they would have
their breakfast and then we "would discuss o,
the breakfast table. They came, and they told
me that this was for the firs*, time in their life
that they had taken breakfast with a Minister.
So whether a union is recognised or
unrecognised does not matter with me. I will
tell you that I am human with labour, and if
any person carries on the propaganda that [ am
not helping the labour, that is untrue.

The other day when I ,as travelling in a train
I thought of looking into the difficulties of the
driver personally. So I got into the diesel
engine myself and sat with the driver. And do
you know I found out much more than any of

you can.  The engine maintenance was bad
itself. The two speedometers were not
working.  Still the man was driving because

he has got into  the habit" of assessing the
speed by merely seeing the track. He has
been doing it. I saw to my surprise that the
train which was carrying the Railway Minis,
ter and the Chairman of the Railway Board did
not have its metres working. We called the

electrical men. They gave all sorts of
replies. Now I have instructed the
concerned  Member to issue a circular that

every train will be examined by  appropriate
authority. Whether it is the Maintenance Engi-
neer, or the telecommunication people or the
electrician, whoever is found wanting we are
going to punish them,
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to begin with at least by withholding their
increments because under the Constitution we
cannot dismiss straightaway. They can go to a
court of law and questio, the dismissal and the
court of law, sitting at a distance, will say,
"What is wrong with the man?" And that is
tne real "reason for inefficiency. I am going to
take steps personally that every one of those
people who are responsible for any failure will
be proceeded against. And such of those
people who do their work well and up to
standard will be rewarded and they will be
promoted. That is why I have 'sponsored a
policy of  performance  report, as
recommended by the Administrative Reforms
Commission. This confidential report of
"good", "bad" or outstanding sometimes
emanates merely out. of the pleasure of the
superior officers; sometimes it may be good.
Hereafter we are going to see that "a register
is kept as to how the persons under one's
charge—whether he i the General Manager or
the Operating Superintendent or the
Mechanical Engineer— have done their work.
It is on that basis promotions and emoluments
are going to be determined hereafter. Sir, one
particular appeal I want to make to the labour
unions, whether they are recognised Or
unrecognised; I am not bothered with these
cobwebs of official procedure. I want their
cooperation. They know best where theft is
taking place where ticketless travelling is
taking place. Individually they may commit
some mistakes or they may even be corrupt.
But collectively as a trade union, I have every
hope they will be able to act patriotically, to
improve the name of the trade union and the
worker and bring about the good of the
country. You cannot see the absurdity of it as
I see. One of my hon. friends asked how much
compensation we are paying every year. Sir,
we are paying Rs. 12 crores as compensation.
And in order to prevent this 1Eeft and
pilferage, we are maintainig a Railway Protec-
tion Force paying Rs. 14 crores a year.
Therefore, eve, if there is no
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1 policeman, probably we will be better off. We

are paying Rs. 14 crores to lose Rs. 12 crores.
This is the state of affairs. I would throw a
challenge to Mr. Menon and to my friends. I
will give this Rs. 24 crores to the labour
unions if you offer to stop all theft, damage
and pilferage. You distribute it among them
because it ig their money; they have got that
'‘money. I will be very happy. If all the labour
unions make a joint effort, I will earmark this
Rs. 20 crores for them so that they may
distribute it per capita according to
performance. Therefore, I am not thinking in
the routine way. I, the routine way we will
never be able to solve the maladies that are
bothering the Railway Administration. We
have to do something extraordinary something
out of the way and this Rs. 20 crores is given
as reward to all the labour unions collectively
or to the labourers individually; it is their own
affair. [ am jprepared to go to that extent. Eve,
in the matter of construction, if the labour
unions with true patriotic spirit undertake to
construct railway bridges or ne,, lines, let
them take it up. I know contractors do not
work for mere patriotism. At least there will
be 10 to 20 per cent margin of profit for them.
Let that margin go to the labour unions or co-
operative societies. Only they must be able to
do the worK" more efficiently and more
honestly. Many hon. Members mentioned
abou* the Vidhan Soudha. That is the way I
did it. If I had given the construction of
Vidhan Soudha to a contractor, it would not
have been built even within 10 years with
such fine work. "I constituted three divisions
under three Executive Engineers so that
simultaneously each division could build one
wing. That is how I was able to get it built in
less than two years. Apart from its beauty, that
building holds the record in the whole of India
not merely for the speed with which it ha>s
been built, but also for the lowest cost, if you
compare its cost with the cost of any public
building in India. That was done because the
contractor was not there. It cost about 2J
crores
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[Shri K. Hanumanthaiya] and I saved Rs. 50
lakhs. If the contractor had been on the scene,
he would have taken this Rs. 50 lakhs. No
contractor is foolish enough to work for less
tha, that. It is true socialism that I want. Yoy
all, concede that the middleman, whether he is
in the name of a, agent or a company or a
managing agent, should not be allowed to
make profit. I am of opinion in this area also
let not the middleman or the contractor be
allowed to make profit and in their place let
societies and trade wunions of workers
themselves come into the field, I will give
them all facilities and encouragement. And
having taken this up they should not turrr out
to be like our departmental catering. When we
thought that con. tractors were very bad
people, we devised thf system of departmental
catering, and all of you personally know how
well it is. And here you quot Japan, Japan,
Japan. If you study the Japanese labour policy,
their management policy, their anxiety is like
that of a cricket team. They want to wi, and
establish reputation. All the firms and labour
unions in Japan have got the target of
international ranking. They want to show that
the'r firms or concerns are able to sell goods
cheaper, and gStfcTs of better quality, than
those of any other country. Therefore, they
have got the target of safeguarding the
reputation of their firms even as a cricket cap-
tain and lhe players are particular about
safeguarding the reputation of their team. It is
wfih fnat spirit that they work. Here whether
that spirt permeates even i, public
undertakings is for you to see. f do not want to
make comments upon that. You are as much
aware of the psychology, of the attitude, of our
people, whether it is a public undertaking or a
private undertaking. So, leaving what is called
the high level attitude of workers, whether it is
high or low, if you merely speak of Japan,
England and Germany, you will have
exhibited your knowledge about the affairs of
those countries anri nothing else.

*ft gfiHi<n™ tWTcf rxftft : JTcrraff eft
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Sir, so fa! "as accidents are concerned, they
are coming down. 1 do not want to Tsurden
you with all the details. But I am nof satisfied
and I have also 'made it a point that I will per-
sonally see into he reports of every inquiry
that is made aifer tne accident and I want to
severely punish people who are responsible
for thesis accidents, whether it is the driver,
whether it is the signal man, whether it is the
telecommunications man or the station
master. Here you have heard of accidents and
questions are also raised in Parliament. But
none of you has cared to know what happened
after a, inquiry has been made, including
myself. Hereafter we have to pursue the guilty
with a relentless attitude to punish them so
that they may be made an example for other
people....

SHRI J. P. YADAV: We shall know how
many guilty are punished. You must give the
details.

SHRI HANUMANTHAIYA: Yes, I will
certainly give the statistics.

iviR. DEPUTY CHAIRMAN: I think you
have covered almost all the points.

SHRI K. HANUMANTHAIYA: If the
honourable Members find thaf I have done
some justice to the points that they have
<made, | wTtT be very happy. I do not want to
inflict on them more of these details. But there
is one point I wanted to refer to. An hon.
Member made the point that Scheduled Castes
must be represented properly i, the railway
services. I am straightforward and I have no
prestige except the prestige that .omes out of
the statement of truth. Though we have
guaranteed to the Scheduled Castes and
Scheduled Tribes certain safeguards and we
have issuer Government orders fixing certain
percentages, unfortunately," not only in the
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Administration, but in many other
administrations, they have not been fulfilled.
It is a mistake not only to be owned, but to be
rectified too. I am not merely thinking of
conferring favours on thprn. I am propos ng
to appoint persons belonging to the
Scheduled Castes and Tribes them, selves "as
Chairman of Public Service Commissions to
that they will take care of this. In Bombay
one such appointment has been made. I will
get statistics to siow whether that gentleman
who belongs to the Scheduled Caste has been
alole to bring up the percentage to the
required level. There is going to be another
vacancy soon and I have already decided in
my mind to appoint a Harijan again as
Chairman so that we need not worry as to
what percentage has been filled and I have
had consultations ¢ with other higher
authorities o, this. I will give him full
freedom to do justice to the Scheduled Castes
and Tribes. It is in this spirit that I will
proceed to fulfil the expectations raised
through the circulars and Constitutional
guarantees. And this I will do i, a spirit of
oath-taking. 1 have taken oath to the
Constitution and all of us have done it. When
we take oath, it is not like some witness
taking jath in the witness box of any court.
We, the hon. Members of the House, have
taken it i, a spirit of truthfulness and I hope
we will be able to do much better justice to
these people than we have done so far.

My hon. friend there—probably he belongs
to Forward lock —spoke very well. I was
very much impressed by the earnestness of his
appeal. He spoke about even trains, etc. He
has made a suggestion. But I have not
examined that matter. I will invite him so that
we will sit together and discuss the matter.
Several hon. Members come to me. I sit with
officers and we take decisions then and there.
So many hon. Members have this experience.
If is only when they do net fice me,
som”"nm”s they get ingry.  People who see
Tne sro away

[17 JUNE 1971]

No. 2 Bill, 266
with some satisfaction, though not with
full satisfaction. 1 do not say
that.

Shri Antani is not here. He has proposed a
line, namely, Gandhidham-Bhuj line. The
survey is already in progress and it will be
completed within four months. As soon as the
survey report is received, it will be examined
and a decision taken.

There are many other points. I have two
alternative proposals for you to accept o,
modify. I do not want any suggestion made by
any hon. Member on the floor of the House to
go unanswered merely because I have no time
or material readily available to make replies. I
will get all these points examined and prepare
seriatim replies. Whether re-i plies should be
individually sent or whether they should be “ept
in the Library is for you to decide. As you will
see, I am your Minister and servant. How many
letters I have to reply to? Therefore, you will
appreciate that physically it may not be possible
for -me to reply to every suggestion.

Some letters will be signer by my colleague,
the Deputy Minister, and some will be replied
to, according to the allocation of the subject, by
anyone of us. Therefore, please do not get
angry with me saying, "He has not replied, but
he has asked the Deputy Minister to reply".
This is the only concession I ask.

SHRI NAND KISHORE BHATT: Wo are
only concerned with the replies to the questions
that we have raised, because we hav, to show
them to our people. That is all.

SHRI K. HANUMANTHAIYA: Thank you
very much. You have helped me. Therefore,
Sir, I will prepare replies to every one of the
suggestions made. Therefore, nobody, no
Member, need he under any wrong impression.
Mr. Varma, my friend. Varmaji, ... I think he is
Varma-ji
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ZATEN ATAT T AT A o aw Al
ABT T2 WAL ATAT T A A & (an
WU d)

A &o FAWAT @ AT |

ol AOEEAT WAL QTGA : F1T FATA
Agi faar s 2, A g A s @
fa qwardt anat & S FE T E

{1 IyErATta © g aer 2 W
HAT FAF T ST AFT E HIT E O
F1 A 41 9919 9o faar awen | ua
T A5 A |
want to add anything?

SHRI MOHD. SHAFI QURESH: Not
now, Sir.

WA =T : A A I F agd
21 wEeATm 997 2 W17 g s faa
AT =JTET |

oIt FaewTata : W 9% S

of | WM FF ¢ W AZ FFAT AT
g fr g & w@t A% e
qUITAEAT 2 AT AT 9T 25 91 4 ¥
#iv st forgaee Fee o1 6 Foaa
FO% g7 TR TATE ALTAT FOH WA
faar war 2 | &fFs vt ST 787 97 39
AT AT VAR # @ § W 0F iR
& g YAF faqnr 41 97 SF2re g
A
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Al sEvEl SA1E qE ;3N A9
F1 91T FT @) HTo dTo Ao & fad
F7 A 2 |

MR. DEPUTY CHAIRMAN: No talk now,
Please sit down, Mr. Yadav.

SHRI DWIJENDRALAL SEN GUPTA:
Sir, I would like to ask one question. May 1
know from the hon. Minister whether he ha,
got the Report of the Technical Committee on
the issue that the railway track is risky for
Express Trains like the Rajdhani Express?

SHRI K. HANUMANTHAIYA; I will not
b, able to reply straightway.

SHRI JAGDISH PRASAD
MATHUR: Sir, on the double fare on the

unremunerative lines, what decision have you
taken?

SHRI K. HANUMANTHAIYA; The
decision that I personally want to take is that |
do not want the railways to suffer deficit
budgets on account of unremunerative lines.

ot A AT gAF WA T WA
Al A1 7 qg Araar qwgar § b
ATAT 8 ATA 3 ATETT 7 47 fAwaa
fFar 41 fF arvEa-ra e arEa w
Fread ¥ oagw fzar somar 2w
AIGA T AT H 77 1 F) AFF AL IR
frdqid o mr % 2, Ffes ot a5 =4
WEATAA T IA T7 AqH AT (4T E AT
7 21 ft a1 w1 (Foey faar 2 913
A AT 0 §a w44 qa 7 999 FFar 97,
a1 9z 39 fyar 5 =37 0v 79 fm
M TR I AT AT AT T e AT &
a3 AT A wEAl A FEET J A7
aifad ¥7 w7 g 5 72 79 1 foid
qT L2 |
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qr fF gt 9w =S A g Arvarfey o
e e i A |
TIE AT awd F AT FrEAT T EH
HI AWE A IAAT ATHRI GHT B
fsrer swy = &1 Ay uv ZwAT AT ar
I AYT AZ ATEA TAAL[ & A9 B
Ffugzdfrad ar aran fqaza g
& fr gren Fr afer &, anfa Fr afez &
AT IH ATET AT AT § JEemr 424
& arvaw & 1 & A w= oA &
ug SHAT WEAr § fFogwm oAy W oA
FIFIIA FAT & | F4T 89 21 FHT 007 2
AT T AT T FLAT T wafa F
A3 AT ST A0h R 1

7
-« 0

SHRI K. HANUMANTHAIYA: A reply
can be sent. I cannot straightaway reply.

MR. DEPUTY CHAIRMAN:
question is:

The

"That the Bill to authorise payment and
appropriation of certain sinus irom and out
of the Consolidated Fund of India for the
service of the financial year 1971-72 for the

purposes of Railways, as passed by the Lok
Sabha, be taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN; We shall

now take up clause-by-clause consideration
of the Bill.

Clauses 2 and 3 and the Schedule I were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI K. HANUMANTHAIYA; Sir, I beg
to move:

"That the Bill be returned".

ity Faevmafa : sy waETE qfeT )
ot AT qETE Avgt ¢ # a7 FEa
gt § fF 77 0F wEeaqw AT @
o1z 2o wH e 9 o 78 fernee fEa

The question was proposed.

MR. DEPUTY CHAIRMAN: Mr.
Chandrasekharan.

SHRI K. CHANDRASEKHARAN
(Kerala): Iam not going to make a
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lung speech. I am just bringing one matter

The Annual General Body meeting of the All
India Station Masters appear to have decided
yesterday that an "Anti-victimisation Week"
would be held by them from the 16th to the 23rd
August, 1971 They have said, Sir, that an anti-
labour attitude is being taken by higher
authorities in the Railway Administration,
particularly against those who indulged in trade
union activities. It is said that they are involved
in court cases; they are subjected to suspensions
and break in service, indiscriminate and untimely
punitive transfers, etc The hon. Minister has
been pleased to state that he would look into all
grievances, whether in the case of recognized
Unions or unrecognized Unions. I particularly
appeal to the hon. Minis, ter to look into the
grievances of the All India Station Masters
publicized by them at their meeting yesterday at
Bangalore.

One other small thing they have stated, Sir, is
about the supply of complete uniforms in time, in
proper mea jurement and size. This is a matter,
Sir, which certainly the Railway Administration
should be able to look into and rectify
immediately.

Thank you.

SHRI K. HANUMANTHAIYA; 1 will look
into these demands and examine them, from all
points of view and then I can have a discussion
with Mr. Chandrasekharan.

ot SATEEE THTE WET ¢ OH AT
# g7 ARAT g fF arar S 7 11 @ize
ST far 91 /1T 39H IFIT g0 Hiad
F1 OF AT 38 A7 & ot for wrE
TIEAT F1 JATAY ST # 3T FE e
AT &1 T1 H1S GANA AT &1 47 IJaH
a3 T AFA G | THL AT ST A A ATEY
Y f oY Yed H A7 A1 eaay
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A7 39 a8 & A1 IAFT 11 HTEE TIWTH
41 qg WAT €08 FT@T § AT IaT! 43
gaTa 4T Afawved w@IF @ @
AT 7Y, 37 AT § UL Fal a1 1 &47

wFar 2 7
SHRI K. HANCTANTHAIYA: I am not

able to reply to him straightway. I will send a
"reply to Him oTf'that point.

MR. DEPUTY CHAIRMAN: The question
is:
"That the Bill b, returned" The
motion was adopted.

MR. DEPUTY CHAIRMAN; There is a
Message from the Lok Sabha.

MESSAGE FROM THE LOK SABHA

THE SALARIES AND ALLOWANCES OF
OFFICERS OF PARLIAMENT (AMEND-
MENNT) BiLL 1971

SECRETARY: Sir, 1 hav, to report to the
House the following Message received from
the Lok Sabha signed by the Secretary of the
Lok Sabha:

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith th, Salaries
and Allowances of Officers of Parliamant
(Amendment) Bill, 1971, as passed by Lok
Sabha at its sitting held on the 16th June,
1971.

The Speaker has certified that this Bill is
a Money Bill within the meaning of Article
110 of the Constitution of India."

Sir, I lay the Bill o, the Table.
MR. DEPUTY CHAIRMAN: The House

AT 53T 9T ST AT §l, AT ITHT  stands adjourned till 11 A.M. tomorrow.

ST fRATT O 1 ogRer @Y aray
T FeEi BF @t T 0aTE 39 & fag

GMGIPND—RS 1—552 RS—5-10-71—570.

The House adjourned ?t twenty-
two minutes past six of the clock till
eleven of the clock on Friday, the
18th June, 1971.



